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LOK SABHA DEBATES

LOK SABHA

Friday, September 13, 1996/Bhadra 22, 1918 (Saka)

(The Lok Sabha met at one minute
past Eleven of the Clock)
[MA. Deputy-Speaker in the Chairl
[English]
OBITUARY REFERENCES

MR. DEPUTY-SPEAKER : Hon. Members, | have to
inform the House with a deep sense of sorrow, of the
passing away of two of our former colleagues, namely,
Sarvashri Tek Chand and F.H. Mohsin.

Shri Tek Chand was a Member of First Lok Sabha
representing Ambala-Shimla Parliamentary constituency of
erstwhile United Punjab during 1952-57.

An advocate by profession, Shri Tek Chand authored
several books. Some of his well-known publications are
“The Law of Contempt of Court and of Legislature” and
“The Law of Legal Practitioners”. He also wrote
commentaries on ‘Punjab Act' and ‘Child Marriage
Restraint Act'.

He was the Chairman of Book Festival Committee
during 1949-52.

Shri Tek Chand passed away at Chandigarh on 16
June, 1996 at the age of 93 years.

Shri F.H. Mohsin was a Member from Third to
Seventh Lok Sabha representing Dharwad South
Parliamentary constituency of Karnataka during 1963-84.

He was Union Deputy Minister for Home Aftairs during
1971-77.

Earlier, he was Member of Mysore Legislative Council
dunng 1956-57 and Mysore Legislative Assembly during
1957-62.

Shri Mohsin actively part«cnpated in the Freedom
Movement. °

An advocate and political worker, Shri Mohsin was

also an able and active Parliamentarian. He made

valuable contribution to the proceedings of the House.
He served as the Chairman of the House Committee
and was member of various Parliamentary Committees.

A widely travelled person, Shri Mohsin was a member
of the Parliamentary Delegation to the U.A.R., Sudan and
Algeria.

Shri F.H. Mohsin passed away on 3 September, 1996
at Bangalore at the age of 74 years.

We deeply mourn the loss of these veterans. | am
sure that the House will join me in conveying our
condolences to the bereaved families.

The House may now stand in silence for a short
while as a mark of respect to the memory of deceased.

11.03 hrs.

The Members then stood in silence for a short while.

ORAL ANSWERS TO QUESTIONS
[Englishj
Bank Loan Defaulters

*581. SHRI SHANTILAL PURSOTAMADAS PATEL :
Will the Minister of FINANCE be pleased to state :

(a) whether attention of the Government has been
drawn to the news items appearing in the Indian Express
dated August 16, 1996 detailing the top business/industrial
houses defaulting in the repayment of huge bank loans;

(b) it so. the steps taken to realise this huge money
from the defaulters and the outcome thereof:

(c) whether these very companies continue to secure
loans notwithstanding their adverse record of repayment;

(d) whether the more deserving companies sufter due
to this; and

(e) if so, the corrective steps being taken in the
matter ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) . (a) to (e). A Statement is laid on the
Table of the House.

STATEMENT
(a) Yes, Sir

(b) On the basis of Reserve Bank of India (RBI's)
advice all nationalised banks have laid down a number
of policies including loan policy and loan recovery policy.
Recovery efforts are to be made by banks on a continuing
basis is accordance with their loan recovery policies.

(c) RBI have issued general policy Instructions to
banks under ‘Group Approach' concept in terms of which
the banks are at liberty to decide on their own to restnct
selectively additional credit facilities to borrowers in a
group where they have come across wilful defaults and
non-cooperation from the promoters of the group in settling
the dues of banks. Invocation of group approach in the
aforesaid manner 1s decided by banks in the light of
instructions 1ssued by RBI, no approval or concurrence
from RBI i1s envisaged.

(d) No specific complaint appears to have been
received by Government in the recent past to the eftect
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that good credit proposals have been turned down on
account of loans being sanction to companies with
adverse record of repayment.

(e) Does not arise.
[Translation]

SHRI SHANTILAL PURUSHOTTAM DAS PATEL :
Mr. Deputy-Speaker, Sir, the big business houses of the
country were advanced bank loans worth millions of
rupees during the last three years which they have not
repaid. Loans worth crores of rupees are outstanding
against them. On the other hand. the banks get the
properties of poor rural people attached for recovery of
petty loans of Rs. 10,000, Rs. 15000 or Rs 25000, and
the way they are misbehaved, maltreated and even
kidnapped, is beyond my discreption. No action is taken
against defaulting big industrial houses. Instructions on
phones go from the offices of the Finance Minister, the
Prime Minister to financial institutions for grant of loan
worth crores of rupees to these business houses. | respect
the hon. Finance Minister and do not want to say anything
about him, but the loans advanced to these houses are
never recovered. Sir, through you, | would like to know
from the hon. Finance Minister ; how much bank loan
was given to the big industrial houses during the last
three years ? The Government had set up some Recovery
Tribunals in 1993. May | know what action these Tribunals
have taken so far in the metter of recovery of loans and
how much loan has been recovered so far ? The poor
people face great difficulty in getting loan, they are not
even supplied loan forms by scheduled banks, and
keeping in view the position of loan recovery, may | know
what steps are Government taking in this regard ?
[English]

SHRI P. CHIDAMBARAM : Sir, it is true that there
are a large number of accounts where the loans have
not been repaid. There may be a variety of reasons why
these loans are not repaid. For example, in joint stock
companies, the reason why a company is unable to pay
the loan could be due to bad management, sometimes
even fraud; it could also be because the company has
a bad product or technology has overtaken it and
competition has edged it out. But the fact remains that
large sums are outstanding to the banks. No, the RBI
and the banks have revised the system by which they
publish a list of defaulters on what are known as ‘suit
filed accounts’. Whenever suits are filed then that list is
published, that is available even to the public. But, in
other cases, they have internal guidelines. One guideline
is to apply the group approach where a consortium of
banks lends to a group of companies under the control
of the same management. The suit filed acconts’ are
published and the names of defaulters are known. In
order to speed up the recovery of loans in suit filed
cases, Debt Recovery Tribunals were set up under an
Act.

SEPTEMBER 13, 1996
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This is the recovery of debts due to banks and
financial institutions after 1993. It was decided to establish
10 Recovery Tribunals and one Debt Recovery Appellate
Tribunal. Now, | have figures of five Tribunals. The amount
recovered after cases were instituted in the DRT, Delhi
was Rs. 121.96 crore ; in the DRT, Bangalore it was Rs.
20.21 crore; in the DRT, Jaipur, it was Rs. 10.04 crore
and in the DRT, Calcutta, it was Rs. 2.67 crore.

This is because the Recovery Tribunals have just
started functioning. They have been established between
April 1994 and December 1994. | will review to see
whether we can speed up the process of recovery through
the Recovery Tribunals. It is my intention to ensure that
the banks recover outstandings through the mechanmism
of the Debt Recovery Tribunal as well as through
persuasions and asking the accounts to be regularised.

[Translation]

SHRI SHANTILAL PURUSHOTTAM DAS PATEL :
Mr. Deputy Speaker. Sir, the hon'ble Minister has given
a good piece of information about loan recovery but
certain rules of the Reserve Bank of India do not allow
making public the names of big loanees, so does he
propose to amend these bank rules ? Regarding recovery
position, if he calls for the statements from each state he
will come to know that the people encounter great difficulty
in getting loans from scheduled banks under various
schemes. The government has launched for rural
upliftment. These people do not get bank loan. The
Reserve Bank has laid down that certain percentages of
bank deposits collected in a particular area should
essentially be advanced by way of loan to the same
area. But the banks do not give loans in specified
proportion to those areas from where those banks collect
deposits. What steps the hon'ble Minister proposes to
take to make loan available in the specified ratio by the
banks in the areas from where bank deposits are
collected. ?

[English]

SHRI P. CHIDAMBARAM : | do not think that is the
kind of case of default we are talking about. The large
cases of suit filed accounts really relate to small loans.
| am sure that there are some cases of local banks
trying to pressure small loanees into paying the amount
through normal suits. | think we are talking about large
defaults by large groups, large companies and large
borrowers. This question deals with that. If there is any
specific area or specific State or district where there is a
peculiar problem which the hon. Member is aware of.
please let me know and | shall centainly talk to the banks
there to see that they do not harass the small loanees
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[Translation]

SHRI SHIVRAJ SINGH : Mr. Deputy Speaker, Sir,
bank loans of thousands of crores of rupees are
outstanding against big Industrial Houses. They get loan
without difficulty but the poor farmer goes from pillar to
post to get loan under various schemes like |.R.D.P. which
are meant for the upliftment of the poor. They do not get
loan. May | know from the hon'ble Minister what are the
total percentage of loan given to big Industrial Houses
and the percentage of loan given to agriculture sector,
as also the percentage of loan given for schemes like
I.LR.D.P. and how these loans are recovered ?

[English]

SHRI P. CHIDAMBARAM : There is no classification
of loans by big industrial houses. In fact, the loans are
classified by sectors. No, by and large, one half of the
bank credit goes to industry. The other half goes to
agriculture, trade, export and other sectors. That is the
broad ratio by which loans are distributed. Now for
example, as on 31.3.1996, the total credit to industries
was Rs. 1,24,992 crore. The total bank credit was Rs.
2,31,697 crore. That is approximately one half. That has
been the proportion in the previous years also.

Now, in that, as hon. Members are aware, we require
banks to give 40 per cent of net bank credit to priority
sector and within the 40 percent, 18 per cent is earmarked
for agriculture.

Now, for all public sector bank, the proportion of
credit as a percentage of net bank credit to the priority
sector, and | have answered this several times in this
august House, 1s 37.75 per cent, against the target of 40
par cent. There is a shortfall of about 2.25 per cent,
which, as hon. Members know, is required to be deposited
with NABARD to be distributed through the R.I.D.F

Now, in respect of priority sector. there i1s a sub-
target of 18 per cent, and there also there-is a shght
shortfall of 18 per cent. But we are trying to make up,
as | have said, that shorttall. For export, credit is also
provided by the banks. So, this is the broad ratio by
which credit 1s flowing.

[Translation]

SHRI NAWAL KISHORE RAI : Mr. Deputy Speaker,
Sir, the reply given to the question No. 581 has made it
clear that defaulting big Industrial Houses also get loan
conveniently. The former Prime Minister of National front
Government Shri V.P. Singh had launched a loan relief
scheme whereunder loans of village farmers “upto Rs.
10,000 were written off. In this connection a report was
sought and because of that report and because of
announcement of loan relie! scheme those farmers have
not repaid their loans and now warrants are being issued
against them. | come from Bihar.

BHADRA 22, 1918 (Saka)
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MR. DEPUTY-SPEAKER : Please put your question.

SHRI NAWAL KISHORE RAIl : | am coming to the
question. | come from Bihar and 111 blocks of Bihar did

"not receive that report timely but later on the State

Government made some amendments and corrections in
the report and sent it to Central Government and

.NABARD. The loans upto Rs. 10,000 had been written

off upto 31st October 1989. There are 111 blocks in
Sitamarhi district about which the State Government has
sent a modified report but they have not been given the
benefit of loan relief scheme. | come from Sitamarhi.

MR. DEPUTY-SPEAKER : Please put your question.

SHRI NAWAL KISHORE RAI : We have 7 blocks
such as Kupari, Sarsan, Narpur etc. in whose cases loans
have not been written off. Sir, the industrial Houses are
defaulting in the repayments of loans. Still they are being
given loans. May | know through you, Sir, whether the
remaining 111 blocks of Bihar will also be given benefit
of the loan relief scheme introduced by the then
government ? ... (Interruptions)

MR. DEPUTY-SPEAKER : This is an important
question. You will get a reply to it

[Transiation]

SHR! P. CHIDAMBARAM : Sir. | appreciate the
concern of the hon. Member. But | would most humbly
request him to understand my difficutty. This question
relates to loans to business and industrial houses
defaulting In the repayment of loans. But if he puts a
separate question, surely, | will answer that question.

SHR!I JAGDAMBI PRASAD YADAV : May | know
from the hon'ble Minister, the loan amount so far
recovered by the Government out of the loan amount
outstanding against the Indian Express. The big industnies
are advanced loans without furnishing security while small
industries are denied loans even after tumishing secunty.
They do not get loan even after putting in eftforts for
months together. May | know whether he proposes to
simplify the loan granting procedure so that small and
cottage industries also get loan ?

[English]

SHRI P. CHIDAMBARAM : Sir, | can give broad
figures of recoveries and non-performing assets. it will
not be possible for me to give the recovery against each
account because that runs into thousands.

The recoveries in non-performing assets of public
banks in the year 1993-94 was Rs. 3.134 crore. In 1994-
95 Rs. 4,199 crore were recovered. In 1995-96 Rs. 4,005
crore were recovered. Hon. Member also asked it there
was any simpler procedtire to give loans to small farmers
and small borrowers. Yes, there are guidelines. But it is
our experience-mine as well as yours as Members of
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Parliament - that branches of banks, particularly in rural
areas, do not adhere to the time limit stipulated there.
Therefore, | share your concern that the banks must
adhere to the guidelines. | think there are éuidelines of
two weeks, four weeks or six weeks by which they should
give an answer on the loan application saying ‘Yes' or
‘No’, but our experience is different. | will do my best to
see what can be done to streamline the procedure. But
| would urge all hon. Members also to create public
opinion that bank officers and bank staft must see their
duty as performing a public duty and they must stick to
the deadlines and they must work harder and efficiently.
But | will do my best within the limits of my capacity

SHR! BASU DEB ACHARIA : Sir, the Indian Bank
has incurred a loss to the extent of Rs. 1,350 crore last
year, 1995-96. It is because of a huge amount of loan
given to the number of business establishments whose
credibility was not examined or studied. They have not
refunded the loans. Its non-performing asset is 37 per
cent. It is the highest among the public sector banks.

May | know from the hon. Minister whether the
government will order a probe into the affairs of the Indian
Bank to inquire into the corruption and irregularities in
the Indian Bank because of which the Bank has incurred
loss to the extent of Rs. 1,350 crore ?

SHRI P. CHIDAMBARAM : Sir, inquiries are under
way. Government has given concurrence to the C.B.I. to
register cases. The Reserve Bank of India i1s inquiring
into the matter. | have personally directed a thorough
inquiry and | have received a preliminary report. The
amount of Rs. 1,336 crore which is shown in the Profit
and Loss Statement of the Indian Bank for the year which
has ended is on account of provisioning loss. Huge
provisions, to the extent of Rs. 981crore, have been made
for the year 1995-96. There will be no hesitation on my
part to conduct a thorough inquiry through the R.B.I. and
through the Department of Banking.

| must also add that the Indian Bank is one of our
premier banks. Since 1st of April, 1996 and upto the 6th
of August. 1996, when | last saw the figures, the Indian
Bank has recovered Rs. 105 crore and its deposits have
increased by Rs. 681 crore. The Indian Bank management
has assured me that recovernes are being made and that
a dnve is on to mobilise deposits and he has assured
me that he is confident that this year the Balance Sheet
of the Indian Bank will show considerable improvement
... (Interruptions)

[Translation]

MR. DEPUTY-SPEAKER : Six supplementaries have
been asked, the House agreed.

... (Interruptions)

COL. RAO RAM SINGH : This question has taken
2€ minutes. (Interruptions)
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[English]

SHRI RAJESH PILOT : Sir, the very important thing
is he did not let the sense of the House come
...(Interruptions)

SHRI RAJESH PILOT : The sense of the Question
was that everybody wanted to know ... (Interruptions)

[Translation]

COL. RAO RAM SINGH : | would like to request
you to you to fix 15 minutes for one question. We ought
to cover at least four questions.

MR. DEPUTY SPEAKER : | have teken up next
question. You have made a right point. | am moving to
next question.

[English]
Please let him speak
...(Interruptions)

SHRI RAJESH PILOT : Sir, the sense of the question
was what is the ratio of recovery from industrial houses
and the common man ...(Interruptions).

MR. DEPUTY SPEAKER : Shri Pilot, | am sorry. |
have moved to the next question.

SHRI RAJESH PILOT : The hon. Minister gave
figures. We are not interested in figures . we are
interested in the ratio (Interruptions). There is no
accountability in the answer ...(Interruptions) Sir, it is also
the duty of the Chair ... (Intérruptions).

[Translation]
Capital Investment made in Public Sector Units
*583. *‘SHRI NAWAL KISHORE RAl :
DR. MAHADEEPAK SINGH SHAKYA :
Will the Minister of INDUSTRY be pleasd to state :

(a) the total capital investment made in the Public
Sector Undertakings so far ;

(b) the percentage of profit being earned by the
above Undertakings out of the above investment at
present;

(c) whether the Government have also made any
estimate regarding the caprtal invested in the private sector
and percentage of profit being earned out of it,

(d) if so, the details thereof at the end of March,
1996, and

(e) the reasons for the big difference of profit existing
between public and private sector industries ?
[English]

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN) : (a) to (e). A statement is laid on the Table
of the House.
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STATEMENT

(a) and (b). As on 31.3.1995, upto which period
audited information is available, the total investment in
Public Sector was Rs. 1,72,438 crores. The net profit
eamed by Public Sector Undertakings (PSUs) during the
year 1994-95 was Rs. 7217 crores. The percentage of
net profit works out to 4.19%.

(c) According to National Account Statistics the net
Capital Stock in Private Corporate Sector as on 31.3.1995
was Rs. 4,35812 crores. However, the percentage of
net profit being earmned out of it is not available.

(d) and (e). Question does not arise.
[Translation]

SHRI NAWAL KISHORE RAIl : Mr. Deputy Speaker,
Sir, in reply to my question the hon'ble Minister had
stated that the total investment in Public Sector as on
31.3.1995 was Rs. 1,72,438 crore and they earned a net
profit of Rs. 7217 crore upto 1994-95 which works out to
419 percent. As per my information only 20.41 lakh
people have got employment out of 90 crore population
as a result of this investment of Rs. 1,72.438 crore, that
is only 450th of 90 crore population got employment which
is in no case justified. We must bring in such technology
under our liberalisation programme as would ensure
maximum employment potential. May | know whether
government proposes to employ such technology in the
Private or Public Sector where such a staggering
investment had been made, to ensure employment to
maximum_people ?

[English]

SHRI MURASOL! MARAN : Sir, one of the primary
objectives of starting the public sector is to create
employment opportunities. That is why, we are incurring
losses in certain sectors. For example, we have started
some public sector units in backward areas. Naturally,
they are incurring losses. This is our programme and it
will go on.

[Translation)

SHRI NAWAL KIRSHORE RAI : Sir, as the hon'bie
Minister has stated in his reply that according to National
Accounts Statistics the net capital stock in private
corporate sector as on 31.3.1995 was Rs. 4,35,812 crore
and as per the 8th August report of 'The Telegraph’ this
sector eamefl a profit of 32 percent while the public
sector eamedi a profit of 4.41 percent as mentioned in
reply to part ‘A’ of the question, which is two and a half
limes more than the profit eamed by the Public Sector.
The profit of private sector is 32 percent which is 7
times of the profit of the public sector. What are the
reasons therefor ? would like to ask the Minister about
Part ‘A’ of my question.

MR. DEPUTY SPEAKER : You cannot divide the
question in so many parts. You have asked your question
and he is going to reply.

BHADRA 22, 1918 (Saka)
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SHRI NAWAL KISHORE RAI : | would like the
clarification from the hon'ble Minister, why the public sector
is not changing keeping in view the comparative figures
of profit of private sector vis a vis public sector ? This
is about part ‘A’ of my question and about part ‘B’ |
would like to know ... . .

MR. DEPUTY SEPAKER : It is all right. In how many
parts you will divide it.

[English]\

| am sory. Please sit down. Let the hon’ble Minister
answer.

[Translation]

SHRI NAWAL KISHORE RAI : About Part ‘B’ | would
like to know whether he proposes to bring about some
improvement in those 57 Undertakings which have
incurred the losses of more than their amounts of
investments ?

MR. DEPUTY SPEAKER : Mr. Rai, will you make
four Supplementaries out of one Supplementary ?

[English]

SHR!I MURASOLI MARAM : Sir, it is true that the
rate of profitability in public sector is definitely less in
comparison to the private sector.

There are more than three-and-a-half lakhs of
companies which are functioning in the private sector; to
be exact, there are 3,53,292 companies. It is very difficult
to find out the profitability rate. But a sample survey has
been made and the Centre for Monitonng Indian Economy
has calculated the profitability of the corporate sector,
that is, including the private sector and the public sector.
The percentage of net profit, out of the capital employed,
during the year 1994-95 was 8.44 per cent. They have
taken into account 2,619 companies out of which only 50
units are in the public sector. in comparison, we tound
that the private sector makes a net profit of 8.44 per
cent. But at the same time, the public sector has eamed
only 4.47 per cent. There is a yawning gap of about four
per cent. That is the problem with the public sector. It is
not making profits. We have to make it profitable.

[Translation] .
SHRI NAWAL KISHORE RAI : Sir, the answer is not
satisfactory.

MR. DEPUTY SPEAKER : Please sit down. Mr.

Mahadeepak Singh Shakya.

DR. MAHADEEPAK SINGH SHAKYA : Mr. Deputy
Speaker, Sir, through you | would like to.know.from the
hon'ble Minister.

SHRIMAT!I BHAVANABEN DEVRAJ BHAI
CHIKHALIA : Has the United: Front government given the
office of Prime Minister to somebody else ?

MR. DEPUTY SPEAKER : There is nothing like this.
...(Interruptions)



1 Oral Answers

MR. DEPUTY SPEAKER : Gujral ji, it will be better
if you don’t sit on that seat, the hon'ble Member raising
objection.

DR. MAHADEEPAK SINGH SHAKYA : Sir, | would
like to draw your attention towards the reply to Part ‘C’
of the question which gives information about investment
made in Public Sector Undertakings and Private Sector
Undertakings. The Public Sector is reported to have
eamed a profit of about 4 percent which is too less.
These two sectors are supposed to provide employment
to the people and financial benefit to the government.
But the profit percentage are very meagre. Whether
govemment has evolved some system to find out the
reasons for this disparity between these two sectors. What
fresh measures are being taken by the govemment to
bring about compatibility between these two sectors and
to increase the profitability of the Public Sector
Undertakings so as to mitigate this difference and as my
colleague has said, fo run these Undertakings in profit.

[English]

SHRI MURASOLI MARAN : Sir, | agree with the
hon. Member that the profitability rate of the public sector
is definitely less than that of the private sector. We know
the reasons, but we cannot simply say that all the public
sector undertakings are bad. According to the calculations
. that we have got, about 130 public sector undertakings
have made a profit of Rs. 12,124 crore. But at the same
time, 109 public sector undertakings have made a loss
of Rs. 4,907 crore. This is the difficulty.

Public sector is a part and parcel of our development
philosophy. But during the course of time, instead of
maintaining commanding heights of economy they have
come down and .occupied certain sectors which cannot
be maintained by the public sector and which are not at
all desirable. For example, they entered into the consumer
sector, they entered into service sector, they entered into
hotels and even bakeries.

In the course of time, out of necessity we nationalised
many sick industnes. One-third of our losses are because
of the take over of loss making private enterprises. That
is why, our CMP says that we have to recreate the
recurring loss making enterprises. So, there is a need for
restructunng, re-engineerning and re-organising of the public
sector undertakings, especially the loss making
undertakings. Sir, we are creating a master plan in our
Ministry to re-organise the entire public sector, especially
the heavy industnes. (Interruptions)

SHRI ISWAR PRASANNA HAZARIKA : The low
retum of about four per cent eamed by the public sector
undertakings i1s mainly due to the inability of the
undertakings to run on commercial lines. The reasons—
apart from the constant Government interference-are the
fact that the public sector undertakings are subjected to
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scrutiny of myriad agencies like CBI, Vigilance
Commissioner, Auditor General, Committee on Public
Undertakings and any number of agencies. For, they are
subjected to such rigorous scrutiny by these vigilance
and policing agencies, they cannot be expected to run
on purely commercial lines.

Therefore, | would like to know from the hon. Minister
wheher the Government is thinking in terms of isolating
these undertakings from the debilitating influence of these
policing agencies which are hampering the functioning of
these undertakings on commercial lines.

SHRI MURASOLI MARAN : Sir, | entirely agree with
the hon. Member that public sector undertakings should
be given autonomy. | am told that the first Speaker and
the second Speaker never entertained any questions about
public sector in the Lok Sabha. During Pt. Nehru's time,
he often discouraged questions being raised about public
sector undertakings. There was a time like that. But now
we are going through the monitoring system. The
autonomy should be given then only the accountability
will follow. | entirely agree with the hon. Member. That 1s
why, we are trying to create a kind of master plan to go
into all these problems.

SHRI NIRMAL KANT! CHATTERJEE : Sir. the
expressions in the reply are not very clear. For the public
sector, the figure is given for total investment and for the
private sector. it is given as net capital stock. But | take
it as comparable. -

It it 1s so, then the private sector figure 1s about two

-~and a half times that of the public sector capital stock

But | am doubting the figures about profitability and the
CMI! thing because in the corporation tax, the contribution
of the public sector is more than 50 per cent. That s
more than the contribution of the private sector in his
kitty of corporate tax. If that be so, the profitability rates
in the public sector are comparable. With a lower capital
stock, they are providing more than 50 per cent in the
corporation tax. If that be so, how are you concluding
that the public sector i1s less profitable than the private
sector unless it is further assumed that there s a
big leakage in the private sector compared to the public
sector ?

SHRI MURASOLI MARAN : Sir, | agree with the
hon. Member. | cannot cross swords with him as he is
an expert. But as | told you, there are more than three
and a half lakhs of companies in the private sector. So.
whatever CMIi figures | have given are only a sample
survey. So it cannot be accurate.

SHRI NIRMAL KANTI CHATTERJEE : But why
should you say that the private sector is more
profitable ?

SHRI MURASOL! MARAN : ' is because the private
sector is making more profits. | do not want to condemn
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all the public sector undertakings. For example, 130 public
sector undertakings have made a profit of Rs. 12,124
crore whereas there are 109 public sector undertakings
who have incurred a loss of Rs. 4907 crore. They are
dragging our feet. So, there are good and bad public
undertakings.

We have to protect and develop the good
undertakings. We have to nurse and find a way out to
make these loss making enterprises to be efficient and
healthy.

SHRI SRIBALLAV PANIGRAHI : In this connection,
| want to ask a question.

SHRI SOUNTOSH MOHAN DEV : Generally, when
Parliament is in Session, a major policy decision is not
given outside. But today, | read in the newpapers that
the hon. Finance Minister had given certain views of the
Government, which | appreciate and support. He has
decided to compartmentalise the public sector into three

sectors, namely, strategic, core and non-core. Then, he -

said that they would like to disinvest upto 51 per cent.
In strategic sectors, there is no disinvestment, but they
would like to do it in other sectors. Earlier, | had the
opportunity to work with some public sector organisations
under my Ministry.

Now. the Finance Ministry says that these public
sector undertakings have to take care of their own
resources as there will be no budgetary support. That is
also good and | appreciate it. But Mr. Industry Minister,
the gentleman on your left is aware that there was a
proposal during our time—Shn Chidambaram shared with
us for a particular period-that a portion of the
disinvestment money should go to those concerned for
modemisation, upgradation and maintenance. As you have
very rightly’ analysed, the loss is not only due to bad
management, but it is also due to the resource crunch.
Some of them which have incurred a marginal loss can
be converted into profit earning undertakings. But they
are gradually going down because there is no budgetary
support. You cannot expect all industnes to make profits
all the time. All the ministers do not do well. some are
bad and some are good. ’

MR. DEPUTY-SPEAKER : Sontoshji, please ask the
question. What is your question ?

SHRI SONTOSH MOHAN DEV : Taking that into
consideration, | support him. What is your policy about
giving some support for the public sector undertakings
which are doign well and can do well after the
disinvestment which is coming ? Their profit earning will
be more and they will be in a comfortable position

MR. DEPUTY-SPEAKER : Mr. Minister, it you have
followed #, then it is all night.

... (Interruptions)
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SHRI ANIL BASU : Shri Sontosh, would you like to
be a supporting party or not ? (Interruptions)

MR. DEPUTY-SPEAKER : Let the Minister reply. He
iIs going to reply.

SHRI NIRMAL KANTI CHATTERJEE : That of
distinction. of core, strategic etc., is as old as the 1956
Industrial Policy Resolution.

SHRI MURASOLI MARAN : Sir, as the hon. Member
has pointed out, all these core, non-core and strategic
sectors have been started from the Second Five Year
Plan and from the second Industrial Policy Resolution.
The hon. Member, probably, has not gone through the
Common Minimum Programme. | quote :

“The question of withdrawing the public sector from
non-core and non-strategic areas will be carefully
examined subject to assuring the workers and
employees of job security or in the alternative
opportunities for retraining and redeployment.”

So, that is there in our Common Minimum
Programme. There is a scheme, there is a policy decision
and there is a Cabinet decision to disinvest in these

'sectors upto 49 per cent. Upto 49 per cent does not

mean that they' are going to change the management.

“ Ownership i1s one thing and management is another thing.

That is a different question.

He wanted to know about what we are going to do
with the money from the disinvestment. The Common
Minimum Programme has made it very clear. The hon.
Finance Minister has made it very clear in his Budget
speech that it would be used in social sectors especially
in health and education. We will create an Investment
Fund from which the money will be used for promoting
operational efficiency of the particular public sector
undertakings. This is very clear.

[Translation]
Development of Textile Industries

*584. SHRI DADA BABURAO PARANJPE : Will the
Minister of TEXTILES be pleased to state :

(a) whether the Gowvt. are aware that at present the
cotton based textile industry is facing heavy financial
crunch despite the fact that there have been record
production of cotton .

(b) it so, the reasons threfor, and

(c) the steps being taken or proposed to be taken
by the Government to deal with the situation ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) to (c). A statement is laid on the Table of the House.
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&TATEMENT

) (a) It is not correct that Cotton based textile industry
is facing any financial crunch. This is evident from the
consumption pattem of cotton for the last 4 years by
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various segments of textile sector as indicated below.
Actual consumption by mill industry has gone up by
10.72% in 1995-96 over 1994-95.

In lakh bales of 170 Kgs each

Year Consumption by Consumption by Total Growth
textile mill small scale compared to
industry spinnings mills previous

year

1992-93 112.81 42 117.01 —

1993-94 114.00 5.00 119.00 1.7%

1994-95 119.37 6.17 125.54 5.49%

1995-96 132.50 6.50 139.00 10.72%

(b) and (c). Does not arise.
[Translation]

SHRI DADA BABURAO PARANJPE : Mr. Deputy
Speaker, Sir, the hon’ble Minister has in his reply stated
that the cotton based textile industry is not facing any
financial crunch. It appears to me that he has not taken
into account while framing his reply, the cotton based
handloom and powerloom industry. May | know whether
the figures mentioned in the reply pertain to major textile
millls or they include handloom and powerloom units
also ?

[English]

SHRI R.L. JALAPPA : Sir, probably the hon. Member
is agitated about the closure of the 179 mills out of
1,507 mills. As far as handlooms are concemed. there is
no financial crunch. In spite of that, | have already spoken
to the Chairman of NABARD and he has agreed to
provide loan to an extent of Rs. 1,000 crore during this
year for modemisation and for working capital both for
handicrafts and looms and powerlooms. As far as these
mills are concemed, those 179 mills are closed. There
was a fresh investment in the private sector to an extent
of Rs. 2,100 crore dunng 1994-95 and Rs. 3,400 crore
during 1995-96. This clearly shows that there is no such
severe crunch for finances in this sector.

[Translation)

SHRI DADA BABURAO PARANJPE : Mr. Deputy
Speaker, it is well known that India has produced large
quantity of cotton needed for cotton based textile industry
which is more than the requirement of the country. May
| know from the hon'ble Minister whether there is any
scheme for export of cofton and the quantity thereof
exported this year and the amount of foriegn exchange
eamed therefrom ? v

[English]
SHRI R.L. JALAPPA : During this year, we have

exported eight lakh bales outside the country. Though
we permitted them to export 12 lakh bales, they could

export only eight lakh bales. We are expecting a better
crop this year. There will be no limit for export of either
yam or cotton.

KUMARI MAMATA BANERJEE : | am grateful to
you for allowing me this opportunity. The cotton industry,
specially the traditional industry in our country, is the
oldest industry. The cotton industry people especially are
from rural areas and the working class people are involved
in this industry. The NTC textile mills are facing acute
cnsis specially in West Bengal, Gujarat and Maharashtra
as 179 mills have already been closed and there are
many cases pending with BIFR_for long though the BIFR
have asked the Govermment to send packages. What
steps are the Government going to take to save the
industry ? That is number one.

Secondly, the textile workers and the jute growing
workers are not getting their salary. This is a very serious
problem. Thousands and thousands of workers are going
to the industry and they are working for the industry, but
they are not getting their salary at the proper time. Will
you' assure this House that the Government will sponsor
the package which is submitted by BIFR and save this
cotton industry ? The Government should release the
salaries of NTC workers and jute growing workers.

These are the two questions.

SHRI R.L. JALAPPA : As far as the NTC mills are
concerned, they are in a big mess. The House will be
surprised to know that the paid up capital of NTC is
Rs. 512 crore; the total loss of NTC is Rs. 4,678 crore.
It has not happened during my time. This has
accumulated over a number of years.

Except Tamil Nadu subsidiary, the rest of the
subsidiaries are before the BIFR. There was a turn-around
plan for Rs. 2005 crore. A tripartite agreement was signed.
But, when | went through it and had discussions with my
officers, | was ‘given to understand that 52 to 55 mills
cannot be revived at all. So, | have sent my people to
each mill to find out the position and iet me know the
details. Within fifteen days or one month we will be going
before the Cabinet for a final settiement.
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As far as the wages are concerned, | beg to submit
that they are being paid, except our share of the Provident
Fund.

KUMARI MAMATA BANERJEE : They are not being
paid salary in a proper manner.

SHRI R.L. JALAPPA : No, we are paying them. May
be, it is delayed. We had spent about Rs. 265 crore
during the last year to pay them salary. This year we
are spending about Rs. 300 crore to pay them salary.
There may be a delay by about fifteen days or one
month. Yes, there is a delay. But, when they are suffering
from a loss of nearly Rs. 4600 crore ... (Interruptions)...
Let them bear with me for a minute. When they are
suffering a loss to the extent of Rs. 4678 crore, it is not
so easy to provide all the wages on time. It may take
some time, about fifteen days or one month. We are
paying them otherwise.

KUMARI MAMATA BANERJEE : Please release the
salary at the appropriate time.

[Translation]

SHRIMAT!I SUMITRA MAHAJAN : Sir, | feel sad
when the hon'ble Minister says that the cotton based
textile industry is not facing financial crunch which s far
from the truth.

SHRI R.L. JALAPPA : | did not say so.

SHRIMATI SUMITRA MAHAJAN : He has stated this
in his reply. | would like to ask the question because the
answer is not satisfactory. Today the entire textile industry
is facing closure but the talk of financial crisis is also
.wrong. The official report says that the production of mills
has come down to 942 million square meter from a
production of 2589 million square meter in 1991 May |
know whether the reason for the financial cnsis and
dechining production in the cotton mills is that the
difterence in prices of cotton supplied by cotton corporation
of India to the mlills and those paid to the Cotton
growers ? Does the production come down because of
the low grade cotton supplied by the Cotton Corporation
of India The weight of the bales supplied also falls short
Whether this is one of the reasons for this crisis and
whether some complaints have been received 7

[English]

SHRI R.L. JALAPPA : The production of cloth in
1993-94 was 17,790 million sq. metres. In 1994-95, |
agree with the hon. Member, it has come down to 17,019
million sq. metres. But, in 1995-96 it went up once again
to 18,415 million sq. metres. It has gone up during the
last year.

[Transtation]

SHRIMATI SUMITRA MAHAJAN : You please tell
me about mills. The production has declined. | have

feport with me which | can give you, in case you do not
have it.
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[English]

SHRI R.L. JALAPPA : For 1995-96 | do.not have
the figures. But, in 1994-95 what you have said is correct
that the production has come down. For 1995-96 | will
send you the figures. For 1996-97 also | will be able to
send the figures. About the purchase of CCI, they are
purchasing. Their turn-over is to the extent of Rs. 800
crore to Rs. 900 crore every year. They are entering into
the market and they are also exporting outside the country
to the maximum extent possible.

[Transiation]

SHRIMATI SUMITRA MAHAJAN : Sir, my
Supplementary has not been answered. The cotton
supplied to textile mills in of poor quality. This is one of
the factor.

[English]

SHRI R.L. JALAPPA : | do not know that. | will get
it examined.

DR. ASIM BALA : Sir. in my constituency there are
a large number of small and marginal handloom weavers
and various small families, engaged in cooperative
handloom weaving trade. They are suffering from scarcity
of cotton yarn. So, | would like to know from the Minister
whether cotton yarn would be provided to these small
weavers and cooperatives at subsidised rates.

SHRI R.L. JALAPPA : During the last two years,
there was a scheme of subsidising the supply hank yam
to the handlooms, but during the last year the scheme
was removed. If it is necessary. if the prices go high. the
Government would consider supplying yarn at a lesser
price. It might not be too much less, but we would try to
supply it at a reasonable price.

SHR!I MADHUKAR SARPOTDAR Mr. Deputy
Speaker. Sir, my question to the concerned hon. Minister
is this. As per the information furmished to this august
House on the last occasion about 55,000 to 60.000
handloom workmen have not been provided with work in
the various cotton mills in Mumbai, Gujarat, Kanpur,
Calcutta and elsewhere. My question is, when there is
ample work, when ample cotton Is available, why have
the workmen not been provided with work in the mills ?
Is it a policy of the Government to keep them idle and
retrench them later ? Or, alternatively, does the
Government intend to introduce the voluntary retirement
scheme in such mills ? | feel, making all the textile
industnes sick is the only policy of the Government. The
persons who are running those industnies are basically
responsible for this. Depsite having sufficient work, it has
not been extended to the workmen. What does the hon.
Minister want to say about the kind of condition which is
prevailing in all these textile mills ?

SHRI R.L. JALAPPA : Sir, the hon. Member is nght
to the extent of fifty per cent.
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MR. DEPUTY-SPEAKER : ‘Does it mean that he is
wrong to the extent of fifty per cent ?

SHRI R.L. JALAPPA : | did not say that he was
wrong. | only said that fifty per cent was not correct. |
agree with him. Some mills are closed due to the non-
availability of working capital; some mills are very old
that their age is about 120 to 130 years, where we cannot
rejuvenate them or modemise them and, therefore, they
have to be closed. The Government is also thinking of
making them retire under the voluntary retirement scheme.
That scheme would be taken up with the Cabinet within
another month.

[English]
Credit Facilities to Exporters

*585. *SHRI BHAKTA CHARAN DAS :
SHRI K.C. KONDAIAH :

Will the Miruster of COMMERCE be pleased to
state :

(a) whet er the Government propose to strengthen
the existing . ifrastructural facilities to exporters such as
ports, powel. communications transport facilites and
concessional export credit required for export promotions:

(b) if so, the details thereof, and

(c) if not, the steps taken by the Govemment to
remove these infrastructural bottlenecks for export
promotion ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL!I RAMAIAH) : (a) to
(c). A Statement is laid on the Table of the House.

STATEMENT

Government is engaged in the continuous upgradation
of export infrastructure. The Ministry of Commerce acts
in co-ordination with the other Mimistnes, Departments
and agencies for the purpose. Standing Committees on
Promotion of Exports (SCOPE) in respect. of air cargo
(SCOPE-AIR) and sea borne cargo (SCOPE-SHIPPING)
are functionit 7 in the Ministry. These help to resolve
constraints € :countered in export transportation and to
advisc on lo 3 term strengthening of infrastructure. The
Ministry of urface Transport is upgrading the port
infrastructurs  Inland Container Depots (ICDs) and
Container Friight Stations (CFSs) are being established
in various parts of the country to facilitate container
transportation of goods and imermodal conveyance. An
Inter-Ministerial Committee accords single-window
clearance for establishing these ICDs and»CFSs. An Open
Sky Policy has been adopted to permit unmnterrupted
clearance of air cargo. Private initiative is being hamessed
in creating infrastructure at ports, airports, in upgrading
highways and in setting up of ICDs/CFSs, warehouses.
etc
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The Reserve Bank of India (RBI) arranges for and
monitors the flow of export credit in rupees and in foreign
currency. The schemes in force include—

(i) Pre-shipment Export Credit in Foreign Currency
(PCFC),

(i) Pre-shipment Export Credit in Rupees,

(i) Post-shipment Export Credit in Rupees, and

(iv) Export Bill Rediscounting (EBR).

SHRI BHAKTA CHARAN DAS : Sir, in our country,
there is ample availability of mineral deposits and raw
materials. We can develop our exports to the highest
extent. But it is a pity that we are unable to develop our
infrastructure for exports. | would like to know from the
hon. Minister what specific steps are taken by the
Government of India for the upgradation of port
infrastructure. | would particularly like to know how much
money the Government 1s going to spend to develop
Paradip, Gopalpur and Vizag ports

MR. DEPUTY-SPEAKER - SNO No. 3. Shri Ashok
Pradhan. The hon. Member is absent.

... (Interruptions)
[Translation]

SHRI MOHAN RAWALE : Mr. Deputy Speaker. Su
| want to raise a very serous ISsuc (Interruptions)

SHRI NAWAL KISHORE RAI M- Deputy Speaker
Sir, | have not received” reply to my question
(Interruptions)

MR. DEPUTY SPEAKER . The hon Member 1

. absent, what can | do ? The Minister cannot reply in the

absence of the Member.

... (Interruptions)

WRITTEN ANSWERS TO QUESTIONS
Inflation Rate
[English]

*582. SHRI MADHAVRAQO SCINDIA Wil the Ministet
of FINANCE be pleased to state -

(a) whether the prices of all the consume!
commodities and the rate of inflation have been steadily
increasing following the announcement of the General
Budget this year . and

(b) if so, the weekly rate of rise in Consumer price
indices and the rate of inflation indicating corresponding
figures during the above mentioned period of the year:
1994-95 and 1995-96 7

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM ) : (a) On the ave of the presentation ©!
the General Budget on 22.7.1996, the annual inflatior
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rate based o« weckly movement of wholesale price index
was 5.2% 1 :rovisional). It has since risen to 5.7%
provisional f- the week ending 24.8.1996, upto which
the latest prii 2 data is available. In the case of essential
commodities, the Budget even inflation rate was 4.6%
which has now moved upto 5.9% as on 24.8.1996

(b) The Consumer Price Index for industnal workers.

CPI (IW), is made available by the Labour Ministry on

monthly basis instead of weekly basis. The annual rate

of increase in CPI (IW) in the months June-July 1996-97

for which data is available, is shown below together with

the corresponding months in the preceding two years :
Annual Rise (Point-to-point) in CPI (IW)

1994-95 1995-96 1996-97
June 10.8 10.5 8.8

July 1.1 11.4 8.3

Banking Service for Smail Investors

°586. DR. T. SUBBARAMI REDDY : Will the Minister
of FINANCE be pleased to state :

(a) whett ar banks have been urged to improve their
quality of se.ice particularly to small investors so as to
encourage tl :m to step up savings and investment in
the :ountry;

(b) it so the details of the directives issued by the
Government to the banks in this regard |

(c) whether a number of suggestions regarding
infrastructure investment financing have also been
received; and

(d) if so, the details thereof and the action taken
thereon ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b). The importance ot
providing improved services to all categones of clientele
mcluding small investors had been conveyed to public
sector banks from time to time. Reserve Bank of India
(RBI) had appointed a Committee In September. 1990
on Customer Service in Banks under the Chairmanship
of Shri M.N. Goiporia, the then Chairman. State Bank of
India to look into varnious aspects of customer service In
banks. This Committee made a number of

recommend: tions covering the following important
dareas -

(0 Improv ng customer service by enlarging facilities.
(in Openir j of specialised branches.

(i) Compunsating customers for delays in certan
transactions.

(iv) Making employees more responsive and customers
friendly,
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(v) Technical upgradation and review of systems and
procedures.

RBI has already advised banks to implement most
of the recommendations of the Committee. All public
sector banks have initiated action on these
recommendations and in most banks a majority of the
recommendations have already been implemented -

(c) A number of suggestions regarding infrastructure
financing have been made from time to time, and these
have been considered in detail by Dr. Rakesh Mohan
Committee (Report on Role of the Capital Market n
financing of Infrastructure Development).

(d) Having regard to the importance of the
intrastructure financing, Government have decided to sct
up the Infrastructure Development Finance Company

[Translation]
Policy for Export by Small Scale Indus.tries

"587. SHRI SUKH LAL KUSHWAHA
Minister of COMMERCE be pleased to state

© Will the

(a) whether the Government propose to formulate
any policy to boost the export of products of small scale
industries.

(b) it so. the details thereof; and

(c) the details of items produced by the small scale:
industnes which are likely to be included In the expon
list under the said polcy ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(c). The Export & Import Policy (1992-97) extends equal
opportunity to all Exporters to avail the export promotion
schemes provided for therein, to boost exports and
increase foreign exchange earnings for the country
However, with a view to encouraging export of products
from the SS! sector, double weightage is given on the
NFE or FOB value earmed by the export of products
manutactured by Small Scale Industnies tor claiming
eligibility tor attaining the status of Export House, Trading
House, Star trading House and Super Star Trading House
as per para 139 of the Export & Import Policy. In addition.
products manutactured by Handlooms and handicrafts
Sector (including Handloom made silk products). Hand
knotted carpets, carpets made of silk are given double
weightage on FOB and tnple weightage on NEF earned
by the export of such products. Further !°c extra SiL s
also permitted to exporters of SS!I. Handloom and
Handicraft products (including handioom madg silk
products), hand knotted carpets. carpet made of silk and
sports goods provided the export of these products n<
more than 50% of their total export. A provision has also
been made making small exporters, who are not Expon
House/Trading House/Star Trading House/Super Sta:
Trading House, eligible for claiming benefits ot Specia:
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Import Licence if their average direct export turm over is
Rs. 2 crores in the preceding three years or Rs. 5 crores
in the preceding year. The benefit of Special Import
Licence at the rate of 4% of the FOB value of such
direct exports made on or after 1.4.1996 has been made
available to cuch exporters who will be mostly from the
SSI Sector.

[English]
P oduction of Textile Machinery

*588. SHRI TARIQ ANWAR : Will the Minister of
INDUSTRY be pleased to state : :

(a) whether industry relating to production of textile
machinery is facing acute recessiop ,

(b) it so. the details thereof alongwith the reasons
therefor ; and

(c) the- steps the Govermment propose to take to
remedy the situation ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) and (c). Do not anse.
[Translation]
Recommendations of Malimath Committee

*589. SHRI MAHESH KUMAR M. KANODIA : will
the Minister .{f LAW AND JUSTICE be pleased to state

(a) whe her the Malimath Committee has since
submitted its report;

- (b) if so, the main recommendations of the Malimath
Committee;

(c) the recommendations that have been implemented
by the Government :

(d) the recommendations which have not been
implemented so far; and

(e) the reasons for their non-implementation ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D
KHALAP) : (a) The report of the Malimath Committee
(known as Arrears Committee) was received by the
Government in September, 1990.

(b) The recommendations of thé Makmath Committee
can be categorised into the folowing types :

(1) Chang:s in legislative enactments such as
abolishiig the ordinary onginal civil junsdiction of
High C urs, reduction in appeals, amendments in
Civil P xedure Code efc;

SEPTEMBER 13, 1996

Written Answers 24

(i) Administrative and procedural modifications in the
judiciary to be effected by the State Governments/
High Court/Central Government. The
recommendations like appointment of. Judges,
transfer policy, increase in Judges strength of High
Courts, adherence of punctuality in Courts, grouping
and classification of cases for their expeditious
disposal, avoidance of long arguments etc;

(i) Modernisation and automation of cours, provision
of necessary infrastructural facilities for judges to
enable them to dispose of cases expeditiously;

(iv) Constitution of specialised bodies as altematives to
Courts like tribunals/commissions to deal with
specific types of cases.

(c) to (e). The recommendations of the Malimath
Committee were sent to all the concerned Central
Ministries, State Governments and High Courts for
necessary follow-up action. Some of the recommendations
viz, relating to raising of the pecuniary junsdiction ot
District Courts, introduction of a Centrally Sponsored
Scheme to upgrade infrastructural facilities for the judiciary.
setting up of training facilities for legislative drafting. setting
up of National Judicial Academy for providing training to
Judicial Officers, etc. have already been implemented by
the concemed authorities. No action is required to be
taken now on the recommendations relating to
appointment of Judges, their transfer, policy on review
on Judges strength etc. which are now regulated as per
memorandum of procedure drawn after the October 1994
verdict of the 9 Judges Bench of the Supreme Court
wherein the prnimacy rests with the Chief Justice of India

Further. a meeting of the Law Ministers was held at
Bangalore in October, 1992 to review the suggestion:
made by the Mahmath Committee so as to reduce the
pendency of cases in Courts. As per the decision taker
in the Law Ministers Conference. 3 working groups of
State Law Ministers were constituted to suggest mreasures
for the implementation of the recommendation of the
Arrears Committee, so as to expeditte the disposal of
cases in courts. The recommendations of these working
groups of State Law Ministers was considered by tht
Chief Ministers and Chief Justices Conference held o
4th December, 1993 under the Chairmanship of Prime
Minister. The Conference recommended several steps !
a resolution it adopted for speedy disposal of cases !
Courts/Tribunals, which have been accepted by tht
Government and commended to all the Stal
Governments/UT Administrations and High Courts/Tribunal:
for necessary action. Three Working Groups of Lav
Ministers, thereafter, met to consider the recommendatic®
contained in the above Resolution with regard to rur
Itigations, arrears of cases in administrative tribunals a0
alternative dispute resolution. The implementation of
December. 1993 resolution and recommendations mad"
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by the Working Groups were reviewed by the Law
Ministers at their plenary meetings held in Calcutta in
November, 1994 and in Hyderabad, in November, 1995,
The resolutions adopted in these meetings have been
" commended to all the concemed authorities for necessary
action.

[English]
Industrial Licensing List

*590. SHRI DHIRENDRA AGARWAL
Minister of INDUSTRY be pleased to state :

Wil the

(a) whether the Government propose to prune the
industrial licensing list;

(b) it so, the details thereof alongwith the reasons
therefor, and

(c) the new items, if any, likely to be included in the
revised industrial licensing list ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (c). At present, there i1s a short list of
15 industries under compuisory licensing. The process of
reviewing the list of items retained under compulsory
licensing is an ongoing process. However, no decision
has been taken to further delicence and industry.

Import Duty

*591. SHRI N.K. PREMCHANDRAN : Will the Minister
of FINANCE be pleased to state :

(a) whether the economy of Kerala has been
adversely affected due to reduction in import duty on
rubber, vanaspati oil and Caprolactum;

(b) if so. the details thereof, and

(c) the steps taken by the Union Government to meet
the situation ?

THE MINISTER OF FINANCE (SHRI P.CHIDAMBARAM):
(a) and (b). No, Sir

(c) The Government constantly monitors the impact
of customs duties and carefully calibrates the duty rates

keeping in mind inter alia the interests of both producers
and consumers.

[Translation)
Outstanding Income Tax

*592. SHRI BHANU PRATAP SINGH VARMA : Will
the Minister of FINANCE be pleased to state :

(a) the number of industnal houses in the country
against whom the outstanding amount of income
tax/exéise duty is more than one crore rupees .

(b) the reasons for not recovering the said amount;
and

(c) the steps taken by the Govemnment to recover
the same ?
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THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) The Government is not maintaining
any list of industrial houses as the industrial houses are
not required to get themselves registered, consequent
upon the omission of Section 26 of the Monopolies and
Restrictive Trade Practices Act, 969, (MRTP Act, 1969)
by the MRTP (Amendment) Act, 1991 with effect trom
27.09.1991. The industrial houses-wise information is also
not generated. The number of such industnal houses
therefore, does not arise. However, the names of top 20
units agaist whom maximum amount of Central Excise
duty is outstanding are given in the enclosed
Statement-l. Names of the Corporate Groups as per the
available information against whom outstanding income-
tax demands exceeding rupees one crore are given in
the enclosed Statement-Il.

(b) Main reasons of accumulation of tax-arrears are
ltigation before the Courts and Tribunals and stay orders
granted by them. In so far as Direct Taxes are concermned
the arrears are also due to amount pending verification
of payments made by the assessees and demands raised
had not fallen due for payment/collection

(c) Field formations have been directed to take
ncessary administrative and legal measures envisaged
under the statutes to recover the outstanding dues.
Concemned courts are also requested for early hearings
and vacation of stay orders.

STATEMENT |

Name of the Twenty Compames/Units against whom
Maximum Excise duty is outstanding as on 1.7.1996.

Sl. No. Name of the Company/Unit

—

M/s L.T.C. Limited

M/s G.T.C. Industnes Ltd.

Mis 1L.P.C.L.

M/s Bokaro Steel Plant (SAIL).
M/s Bhila:r Steel plant (SAIL).
Maruti Udyog Ltd.

M/s Bums Standard & Company
M/s Godtrey Phillips

M/s Asia Tobacco Co.

NOCIL
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Sl. No. Name of the Company/Unit
16. ’ M/s D.L.W. Varanasi
17. . M/s Reliable Cigarette & Tobacco Ind.
P. Ltd.
18. M/s 1.O.C.
19. M/s H.F.C. Ltd. Barauni
20. M/s Goodyear India Ltd.
STATEMENT i

Name of the corporate Groups against whom Income
Tax Demands more than Rupees one crore are

outstanding
SI. No. Name of the Corporate Group
1. Tata
2. Aditya Vikram Birla Group
3. Reliance
4. Thapar
5. J.K. Singhania
6. Larson & Toubro
7. Matatial
8. » M.A., Chidambaram
9. Hindustan Lever
10. United Brewenes
1 T.V.S. lyangar
12. 1.T.C.
13. Sri Ram
14. A.C.C.
15. Essar
16. } R.P. Goenka
17. Arvind Lalbhai
{English]

Freeze of MMTC fund by U.S.

*593. SHRI T. GOPAL KRISHNA : Will the Minister
of COMMERCE be pleased to state :

(a) whether the attention of the Government has been
drawn to the news item captioned “US adamant of
freeaing MMTC funds to Libya Co." appeafing in the
Hindustan Times dated August 18, 1996,

(b) whether the United States of America has frozen
2.5 milhon dollars of Metals and Minerals Trading
Corporation of dndia Ltd. meant for payment of urea
purchased from Libya;

SEPTEMBER 13, 1996

.

Written Answers 28

(c) if so,-the details thereof; and

(d) the steps taken to get the frozen amount
released ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(d). MMTC had opened a Letter of Credit for US $2.5
million in favour of National Oil Company of Libya for
purchase of 13,000 Metric Tonnes of urea, through Indian
Overseas Bank. The urea was received in April 1996.
The Letter of Credit was confirmed by the Union Bank of
Switzerland. The Indian Overseas Bank routed the
payment to Libya through Chase Manhattan Bank, New
York, which has frozen the account.

Indian Overseas Bank has taken up the release of

the above money to the National Oil Company of Libya
through the Ministry of External Affairs.

MMTC has no further libility or role in this transaction.

[Translation]
Special Component Scheme of KVIC

*594 SHRI MANOJ KUMAR SINHA : Will the Minister
of INDUSTRY be pleased to state :

(a) the cntena for selection of the various districts by
Khadi and Village Industries Commission under its special
component scheme; and

(b) the districts selected under the said scheme,
State-wise ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) (a) Districts for implementing Special
Employment Programme were selected taking into
consideration the backwardness, th wage level and other
infrastructure facilities for development of Khadi and
Village Industries in the District.

(b) A statement is attached.
STATEMENT

List of 71 Seicted Districts for Coverage Under the Special
Employment Programme for Khadi and Village Industries

I. Andhra Pradesh
1 Kurnool

2.  Adilabad
3. Mehboob Nagar
4 Prakasam
5. Kanmnagar
6. East Godavari
7. Srikakulam
Il. Arunachal Pradesh
8.  Changlang
. Assam

9 Marnigaon
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10. Lakhimpur

IV. Bihar
11.  Saharsa
12.  Godda
13.  Madhubani
14. Gaya

V. Guijarat

15. Banaskantha

16. Panchmahal

17. Kutch
VI. Himachal Pradesh
18. Chamba

1 9 Kully & Mandi
Vii. Haryana
20. Rewan-Ambala
Vill. Jammu & Kashmir
21. Anant Nag
22.Jammu
IX. Karnataka
23.  Kolar
24.  Raichur
25. Dharwad
26.  Chitradurga
X. Kerala
27.  Alleppey
28.  Pathanamthitta
29.  Thrissur
30. Kozikode-Wyanad
Xl. Madhya Pradesh

31.  Sarguja
32. Bhind
33.Guna
34.  Raipur
35.  Jhabua-Dhar
36. Betul
Xil. Maharashtra
37.  Chandrapur

———————

38.
39.
40.
41.
Xlil. Manipur
42.

Yavatmal

Raigarh + Ratnagini
Beed

Nanded

imphal

XIV. Meghalaya

43.  East Garo Hills
West Garo Hills
South Garo Bills

XV. Mizoram

44. Lunglai & Aizwal
XVI. Nagaland

45. Dimapur & Kohima
XVIil. Orissa

46.  Kalahandi

47. Phulbani-Koraput

48. Dhenkanal-Kendrapada
XVIil. Punjab

49. Hosiarpur
XIX. Rajasthan

50. Dausa

51.  Tonk

52. Udaipur

53. Jaipur
XX. Tripura

54.  Tripura (West)

XXI. Tamil Nadu

55.
56.
57.
58.
59.

Ramanathpuram
Tirunelveli
Dharampuri
North Arcot
South Arcot

XXil. Uttar Pradesh

60.
61.
62.
63.

Mau-Balia

Almora & Pithoragarh
Chamoli & Uttrakashi
Mathura
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64. Shahjajanpur
65.  Jhansi
66.  Jaunpur
XXHIl. West Bengal
67. Birbhurm
68.  North 24 Parganas &
South 24 Parganas

69. Malda

70  Nada
XXIV. Sikkim

71.  Sikkim
[Eng//svhj

Export of Turmeric

*595. SHR! KRISHAN LAL SHARMA . Will the

Minister of COMMERCE be pleased to state

(a) whether India enjoys the monopoly in turmernc In
the world market and annual export of turmeric 1s around
5 per cent of its total production;

(b) if so, the reasons for this low percentage in the
exports: and

(c) the steps taken by the Government to boost the
export of turmenc ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) . (a) India
1s the largest producer of turmenc in the world accounting
for 6.60 lakhs M.T. (1994-95). Our annual exports are
27000-28000 M.T.. which 1s 4-5 per cent of the total
domestic production

(b) Domestic demand for turmerc in the country s
very high due to its various applications in food/non-food
segments. However, more than 70 per cent of the total
world demand is met by the supphes from India

{c) Some of the steps undertaken to boost exports
of spices, including turmeric are sponsoring trade
delegations abroad. inviting overseas buyers fro interaction
with exporters. participation in trade fairs, awarding of
logo/spice house cenrtificate in recognition of maintenance
of quality, assistance for investment in processing facilities,
providing financial assistance for setting up laboratones,
technology transfer. process upgradation and product
developments facilities v

Investment in Kuwait

'596. SHRI PRABHU DAYAL KATHERIA : WIll the
Minister of COMMERCE be pleased to state :
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(a) whether a number of Indian companies have
applied for settig up their units in Kuwait;

(b) if so, the details thereof with the total investment
being made by the Indian investors;

(c) whether the Government have given permission
to Indian Companies to set upo their units in Kuwait;

(d) if so, the details thereof. and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH ) : (a) to
(e). Approval has been granted to two Indian companies
for setting up their units in Kuwait in the field of power,
desalination plant and telecommunications. The total equity
investment approved in these two units Is equivalent to
Rs. 179.52 lakhs. No application from Indian companies
for making investment in Kuwait i1s pending.

Assistance to Exporters through Spices Board

*597 SHRI PANKAJ CHOWDHARY : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Spices Board has tormulated any
scheme to provide financial assistance to the spice
exporters:

(b) if so. the main features of the scheme ,

(c) whether the quality of spices has lowered due to
lack of high techmque:.

(d) f so. whether the Government propose to provide
grant-in-aid for setting up new technology to the spices
processing industriahsts. and

(e) if so. the details thereof 7

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). Spices Board is implementing a number of schemes
with financial assistance for the benefits of exporters
These include

() Grant-in-aid for technology transfer & process
upgradation,

(1) Reimbursement of air freight/couner for sending
spice samples abroad,

(m) Grant-in-aid for printing brochures

(v) Providing interest free loan to exporters of spices
with approved brands in consumer packs to creat¢
a brand image for branded consumer packs of
spices In overseas markets,

(v) Grant-in-aid for developing consumer packs fo'
expornt purpose;

(vi)y Providing grant-in-aid for sefting up/upgradation of
quaity controt laboratones,
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(vii) Grant-in-aid for purchase of equipment for
monitoring pesticide residue;

(viii) Grant-in-aid for acquiring ISO 9000 accreditation;,

(ix) Providing assistance for constructing warehousing
facilities at major spice producing centres;

(x) Scheme for manufacturer exporters of spices for
purchase of power generator;

(xi) Scheme for installation of alternative power
generating "system by spice house certificate/logo
awarded exporters;

(xii) Reimbursement of part of the cost of packaging
for, export of spices in logo packs.

(c) No Sir, on the country continued increase In
exports of spices, particularly value added spices indicates
an overall improvement in quality.

(d) and (e). Schemes implemented for technological
and quality upgradation are :

(1) The Board is providing financial assistance to spices
processing units to adopt and absorb new technology
to develop new products as per the market
requirements and consumer expectations.

(2) In order to equip exporters to have their own testing
and analysing facilites, the Board I1s rendering
following financial assistance in the form of grant-in-
ad :

(i) Purchase of basic testing and analysing facilities
In the quality control loboratory:

(i) Purchase of equipment for pesticide residue
analysis;

(i) Encouraging spices exporters to have ISO 9000
accreditation for their units through financial
assistance.

(3) Awarding Indian Spices Logo to exporters meeting
quality standards of spices as a mark quality

(4) Awarding Spice House Certificate to exporters/
processors having cleaning. grading, processing and
warehouse packing faciliies as a mark of producers
of quality spices.

Diversitication of Jute Industry

‘598. SHRI RAMASHRAYA PRASAD SINGH : Wil
the Minister of TEXTILES be pleased to state :

(a) whether a decision has recently been taken to
dversity the jute products;

(b) it so, the details thereof:

(c) whether any ‘Status paper is being prepared
which throws light on all the operational aspects of this
sactor, especially on the marketing of raw jute and role
of Jute Corporation of India; and
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(d) if so, the time by which it is likely to be issued?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). In 1992 Government approved a 5 year
national programme for jute sector with the financial
assistance from UNDP. Under this programme an
assistance of the order of US$ 23 million from UNDP in
conjunction with Government of India’s matching
contribution has been provided. The major objectives of
this programme are to enhance the welfare of jute farmers
by implementing schemes to improve productivity facilitate
the diversification of the jute sector by developing new
technology, promote employment opportunities by
encouraging new entrepreneurs to set up manutacturing
facilites for jute-based items, assist development of the
indigenous machinery manufacturing sector for caterng
to the diversified products programme both in the textile-
related and non-textile areas and strengthen R&D efforts
in these fields. As a part of this programme institutions
are concentrating on product development based on new
technologies and manufacturing process, new marketing
strategies and R & D activities. At present, around 20
projects are under implementation at vanous stages of
progress under this programme. Some of the ongoing
various stages of progress under this programme. Some
of the ongoing projects are use of jute for paper
production, jute based needle-punched carpets,
development of multi-component yarn from wool, jute and
other fibres by using friction spinning technology for floor
coverings, bankets and knitwear, human resource
development etc.

(c) Two such status paper has been prepared under
the UNDP Programme.

(d) Does not arise.
Foreign Companies in Non Priority Areas

*599 KUMARI SUSHILA TIRIYA : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the Government have decided to allow
foreign companies to set up wholly owned subsidiaries in
non-priority areas in the country ;

(b) if so, the details thereof,

(c) whether Government have formulated guidelines
for Foreign Investment Promotion Board in this regard

and
(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). The Govemment have been
allowing 100% Indian subsidiaries of the foreign
companies as per the existing foreign investment policy,
the sectoral policies and guidelines, the need for
investment & technology for different sectors & the merit
of the proposal submitted for consideration.

(c) and (d). Detailed guidelines are under preparation.
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[Translation] STATEMENT

Number of Persons Sanctioned Loan Under

Prime Minister's Rozgar Yojna _
Prime Minister's Rozgar Yojana

*600 SHRI R.L.P. VERMA -

) Si. State/UT Applications Applications

SHRI NAMDEO DIWATHE Sanctioned Sanctioned

Will the Minister of INDUSTRY be pleased to state: No. by Banks (Nos.) by Banks
for the year (Nos.) for the
1993-94, year 1996-97

(a) whether any larget has been fixed to give

employment to youths each year under PMRY: 1994-95 & 1995-%

. ) 1. Andhra Pradesh 55825 2722 -
(b) if so, the number of youths sanctioned loan so
far during the Eighth Five Year Plan under the Prime 2. Assam 17074 42
Minister's Rozgar Yojana State-wise; 3. Bihar 31500 39
4 Delhi 6528 235 -
(c) the average time taken by the banks to disburse } )
the loan amount after the same s sanctioned by the S Goe 862 90
District Industry Centre: 6 Guijarat 16424 2013
) 7. Haryana 14745 781 °
(d) whether Banks take their own time again in the )
name of scruitiny, and 8 Himachal Pradesh 5085 324
9. Jammu & Kashmir 4682 119
(e) whether the Government propose to disburse loan 10 Karnataka 32678 263
by issue of demand draft by the District Industry Centres )
within the stipulated time ? 1 Kerala 26833 487
12. Madhya Pradesh 56398 688
THE MINISTER OF INDUSTRY (SHR! MURASOLI 13, Maharashtra 71793 1240
MARAN) : (a) Yes, Sir. The PMRY Scheme was M 4
launched on 2nd October. 1993. The Youth to be 14 anipur 3545
assisted for 1993-94 were 40.000 and. thereafter at 15 Mizoram 498 -
the rate of 2,20,000 for each of the remaining 3 years 16 Onssa 14631 3
During 1995-96 a higher target of 2,60,000 was set to 17 Punjab 21949 333 -
cover up the backlog of the previous two years. Each ] o
18 Rajasthan 19196 374
enterprise when operational was on the average
estimated to provide employment to two persons. From 19.  Tamil Nadu 36617 167¢
the year 1993-94 upto 1995-96 the number of cases 20 Tnipura 2178 27
rsanctioned 1s 5.27.125. For the year 1996-97 the cases 21 Uttar Pradesh 64379 2447
‘ rt by the States/UTs h h th
as ‘repofted by the States/UTs have reached the » West Bengal 18837 1240
sanction figure of 15,204.
. 23. Andman & Nicobar 194 14
(by The numiber of youths sanctioned loan State-wise 24 Arunachal Pradesh 594
¥ annexed as Staterment. 25 Chandigarh 417
(c) and (d). The applicants ‘are interviewed by Task 26 Dadra & Nagar Havel 390
Forces' and thereafter the District Industry Centres 27 Daman & D 208 7
1o th , PMRY
sponsor the cases to the bank; Under PMRY as per 28 Nagaland 586
Reserve Bank. of India Instructions banks are to
serutinise and dispose the applications by way of 29 Lakshadweep 45
sanction or otherwise, upto a credit of Rs. 25,000 within 30 Meghalaya 1019
a fortmght and, applications above Rs. 25,000 within 31 Pondicherry 1151
8-9 weeks. After tﬁe sanction {he" applicant is given 32 Sikkim 244 4
an Entrepreneurship training and, has to complete
banking tformalities prior to disbursement. Total 627125 15204

(e) No, Sur. "Ending July, 1996. Other States/UTs are for earlier months
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[English]
Cotton Export Scam

5582. SHRI SANAT KUMAR MANDAL
Minister of FINANCE be pleased to state :

: Will the

(a) whether the Enforcement Directorate has currently
investigated a major cotton export scam involving crores
of rupees;

(b) it so, the outcome thereof and the action taken
or proposed to be taken aganst the cartel of traders; and

(c) the effective measures taken to bring this cartel
to book and prevent such scam in future ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) (a) and (b). The Entorcement
Directorate has taken up investigation of alleged over-
invoicing of cotton exports. Action as warranted by the
law 1s proposed to be taken.

(c) Strict vigil is kept by the Government through its
enforcement agencies and action as envisaged under the
law 1s taken as and when any contravention is detected.

Turicorin Port

5583. SHRI D.S.A. SIVAPRAKASAM
Minister of COMMERCE be pleased to state :

Wil the

(a) whether there 1s any proposal to declare the
Tutconn Port as Free Port; and

(b) it so, the details thereof and the time by which
a final decision 1s likely to be taken thereon °

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) - (a) and
(b). An advisory Committee set up to examine the
desirability and feasibility of establishing a Free Port in
India has recommended Goa as a suitable location for
setting up of a Free Port. The Committee has also

" suggested Tuticonn as a suitable site for a second Free

Port on the east coast. No definte time frame can be
Indicated for a final decision in this regard

[Transiation]
Export by Foreign Companies
5584. SHRI SUSHIL CHANDRA : Will the Minister of
COMMERCE be pleased to state

(a) whether several forexgn companies have entered
'nto industry and trade of the country;

(b) f so, the details of such companies set up undet
the liberalised economic policy of the Government during
each of the last three years,

(c) whether there has been any increase In the expart
from the country as a result of the above.

(d) f s0, to what extent these companies have helped
" the said increase in export and the country benefited
due to entry of foreign companies in India.
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(e) whether any assessment has been made or
proposed to be made in this regard,

(f) it so, the details thereof: and

(g) the foreign exchange earned as profit and sent
outside India by these companies ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to
(9). Yes Sir, as per information available, 1540 cases
were approved in 1993-94, 1997 cases were approved In
1994-95 and 2398 cases were approved in 1995-96. Of
the above. only 63 cases are bound by an export
obligation against the toreign collaboration approval.
However, in view of the gestation time taken by the
projects for starting commercial production. export
performance reports are not available from the parties so
far. As per information available from Reserve Bank of
India, profit/dividend remitted by Indian companies having
non-resident interest for the year 93-94 and 94-95 are as
follows :

(Rs. in Thousands)
1993-94
1994-95

48,88.680/—
18.35.941/—

[English)
Captive Coal Washeries

5585 SHRIMATI VASUNDHARA RAJE
Minister of INDUSTRY be pleased to state -

- Will the

(a) whether the Government propose to allow the
cement industry to set up captive coal washeries:

(b) it so. the number of coal washeries proposed to
be set up by the coal based cement manutacturing units;
and

(c) the detaills of the places where these coal
washeries are proposed to be set up 7

THE MINISTER OF INDUSTRY (SHR!I MURASOLI
MARAN) ~ (a) to (c). A techno-economic study on coal
washeries for cement industry conducted by the Ministry
of Industry through Central Mine Planning and Design
institute Ltd. (CMPDI) has recommended setting up of
five coal washenes at Sast (Western Coalfields Ltd.).
Dipika (South Eastern Coalfields Ltd.). Bina (Northern
Coalfields Ltd.), Unmin (Central Coalfields Ltd.). and
Bhuabaneswan (Mahanadi Goalfields Ltd.). The Cement
Manufacturers Association 1s negotiating with a Build-Own-
Operate (BOO) contractor to set up a washery at Dipika
for meeting the coal requirement of cement plants in
Bilaspur cluster of Madhya Pradesh. Western Coalfields
Ltd./Coal India Ltd. are proposing to set up another coal
washery at Sasti. Maharashtra on BOO basis. At present.
there 1s no concrete proposal trom cement industry to
set up the remaning three coal washenes.
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Cases pending with CAT

5586. SHRI B.L. SHARMA '‘PREM’ :
SHRI KRISHAN LAL SHARMA :

Will the Minister of COAL be pleased to state :

(a) the number of the cases filed against the Coal
Controller, Calcutta by the employees, pending with the
Central Administrative Tribunal as on date;

(b) the number of the judgements awarded by the
Central Administrative Tribunal which have not been
implemented so far by the Coal Controller, Calcutta;

(c) the reasons for not implementation of the
judgements of CAT;

(d) the action taken or proposed to be taken by the
Government against the officers responsible for non-
implementation of the Tribunal awards; and

(e) the efforts taken for the settling the cases through
conciliation ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANTI SINGH) : (a) Four cases filed
against the Coal Controller by the employees of the Office
of the Coal Controller are pending with the Central
Administrative Tribunal, Calcutta.

(b) No judgement of the Central Administrative
Tribunal, Calcutta is pending for implementation by the
Coal Controlier.

(c) to (e). Do not arise, in view of (b) above.
[Translation]
industry in Backward Areas in Bihar

5587. SHRI GIRDHARI YADAV : Will the Minister of
INDUSTRY be pleased to state :

(a) the details of the assets, business and profit earned
during the year 1995-96 and till June, 1996 by 25 top
business houses;

(b) whether any of these industrial Houses has sent
the proposal for setting up an industry in the backward
areas in the country, particularly in Bihar; and

(c) it so, the details thereof ?

THE MINISTER OF INDUSTRY (SHRI MURASOL I
MARAN) : (a) Large Industrial Houses are no longer required
to be registered with the Central Government, and as such
the list of assets, and profit eamed by lalge industnal houses/
monopoly houses are not centrally maintained

(b) and (c). During 1.4.95 to 30.6.96 out of 7358
Industrial Entrepreneur Memoranda filed, 60 were filed for
locating industries in Bihar.
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[English]
Restructuring of PESB

5588. SHRI SANDIPAN THORAT : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Public Sector Undertakings Officers
Association has submitted any Memorandum for
restructuring of the Public Enterprises Selection Board
(PESB);

(b) if so, the details thereof and the reaction of the
Government thereto ;

(c) the number of Board level vacancies exist sector-
wise in the PSUs and the likely vacancies during the current
year;

(d) whether board level vacancies are unfilled for over
a year to two years and two years and above; and

(e) if so, the reasons for delay in filing up the vacant
posts ?
THE MINISTER OF INDUSTRY (SHR!I MURASOL!

MARAN) : (a) and (b). The information is being collected
and will be laid on the Table of the House.

(c) As per available information, 108 Board level posts
of chief executives and functional directors were lying vacant
in various Central Public Sector Undertakings as on
1.7.1996. The schedule wise break up of these vacancies
is given below : .

Schedule A : 07
Schedule B : 52
Schedule C : 38
Schedule D : 11

24 vacancies are likely to occur during the remaining
period of the current year.

(d) Yes, Sir. A few of these posts are lying vacant for
more than 1 year and 2 years.

(e) Board level posts are filled up in accordance with
a prescribed procedure which includes selection by the
Public Enterprises Selection Board and appointment by the
concerned administrative Ministries/Departments.
Completion of all the requisite formalities takes more time
In some cases

Scope of Joint Ventures

5589. SHRI SOUMYA RANJAN : Will the Minister of
COMMERCE be pleased to state :

(a) whether the policy on foreign participation has been
relaxed;

(b) if so. the details thereof;

(c) if not, the steps taken or proposed 10 be taken by
the Government to widen the scope of foreign tie-ups; and
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(d) the details of the programme drawn up by the
Government in this regard for 1996-97 ? .

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (d).
The Foreign Direct Investment Policy as enumerated is
constantly under review to make it more dynamic with the
objective of increasing foreign direct investment into the
country particularly in priority/core sectors, including
infrastructure.

MFN Status to India

5590. SHRI YELLAIAH NANDI : Will the Minister of
COMMERCE be pleased to state :

(a) the countries which have accorded Most Favoured
Nation status to India so far;

(b) the countries with which negotiations are on at
present to get such MFN status.; and

(c) the details of progress made in respect of trade
conducted by India with countries who have accorded MFN
status to India so far ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) - (a) and
(b). As provided in Article | of the General Agreement on
Taritts and Trade (GATT), all countries that are members of
the World Trade Organisation (WTO) are obligated to extand
the Most Favoured Nation (MFN) treatment to each other
As on 26 July 1996, the membership of the WTO stood at
123 countnes

In addition, the non-WTO member countries which
accord MFN treatment to imports from India under bilateral
agreements are Afghanistan, Armenia, Belarus, Bulgana,
Croatia, Estonia, Georgia. Ivory Coast. Kazakhstan,
Kyrghyzstan, Latvia Libena, Lithuania, Moldova, Oman,
Republic of Yeman, Russia, China, Tajikistan. Turkmenistan.
Ukraine and Uzbekistan.

Amongst the WTO members, Pakistan does not accord
MFN treatment to imports from India. This issue has been
taken up bilatrally with Pakistan through diplomatic channels.

(c) During 1995-96, India's exports rose to Rs. 106.465
crore from a leve! of Rs. 82,674 crore in 1994-95 India’s
imports in 1995-96 aggregated to Rs 121.647 crore i
comparison to Rs. 89,971 crore in 1994-95 During 1995
96, India's exports countnes that accord MFN status to
indla accounted for over 90 per cent of the country’s
aggregate exports.

Assets of Industrial Houses

5591. SHRI HARADHAN ROY = Will the Mimister of
FINANCE be pleased to state the position of the top twenty
industrial houses in the country as per their total assets ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : No data of industrial houses as per their
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assets are maintained by the Department of Income Tax or
by the Department of Company Affairs.

[Translation]

Recovery of Loan from Agriculture and
Industrial Sectors

5592. PROF. RASA SINGH RAWAT - Will the Minister
of FINANCE be pleased to state :

(a) the comparative details regarding recovery of hank
loans industrial and agriculture sector as on July 31. 1996,
State wise, with particular reference to Rajasthan;

(b) the details of loans given to agncultural and industnal
sectors in the States separately particularly in Rajasthan
during each of the ‘ast three years. and

(c) the steps proposed to be taken to increase the
loans to agriculture sector ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b). Reserve Bank of india (RBI)
have reported that they do not have State-wise details
regarding recovery of bank loans in industnal and agriculture
sectors and also the State-wise details of loans given to
these sectors. However. the details of overdues as a
percentage of outstanding advances of Public Sector Banks
to large and medium industries and agriculture as on
September 1994 (latest available) is as given below :

Sector Overdues as a percentage
of outstanding advances
o Large and
Medium Industries 15.76
Agriculture 24.95

The position in respect of advances of scheduled
commercial banks to Agriculture and Industnal Sectors as
on the last Friday of the quarter ended June for the last 3
years is as under :—

(Rs. In crore)
Position as on the
last Fnday of June

1993 1994 1995
1. Agniculture
and Alhed
Activities
Advances 526 702 1185
Sanctioned
Outstanding 312 414 672
2 Industnal
Sector
Advances 41557 53079 62247
Sanctioned
Qutstanding 29060 28973 37473
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(c) RBI has reported that a number of steps have been
taken to increase the flow of credit to agriculture sector
which, inter alia, include :

(i) Within the overall target of 40 per cent to priorty
sector, 18 per cent of net bank credit is earmarked
for agriculture, Public Sector Banks which have not
achieved the agricultural lending sub-target of 18 per
cent of net bank credit as on the last Fnday of
December, 1994, are required to make contributions
to the Rural Infrastructural Development Fund
equivalent to the shortfall in achieving the sub-target
subject to a maximum of 1.5 per cent of their net
bank credit;

(ii) Prescription of scales of finance for crop loans worked
out for each district and their uniform adoption by
banks;

(ii) Disposal of loan applications upto Rs. 25,000/- within
a fortnight and those over Rs. 25,000/- within 8 to 9
weeks;

(iv) Commercial banks to set up at least one specialised
Agricultural Finance Branch in each State to deal with
high tech agricultural loans;

(v) Introduction of the Agricultural Credit Card for farmers
with good track record to enable them to secure
production credit from banks without procedural
formalities each season; and

(vi) Delegation of appropriate sanctioning powers to the
rural branch managers so that majority of loan
applications from weaker sections are sanctioned at
branch level itself.

[English]
Waiver of Bank Loans to Sugar Mills

5593. SHRI S.D.N.R. WADIYAR : Will the Minister of
FINANCE be pleased to state :

(a) the total amount of loan extended by different public
sector banks to the sugar mills and is due as on date;

(b) whether the Government have taken a decision to
waive the loan taken by those sugar mills, and

(c) if so, the steps taken by banks in that direction so
far ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) As per information available from
Reserve Bank of India, the Gross Bank Credit of Sugar
Industry of all scheduled commercial b‘nks, outstanding as
on the last Friday of March 1995, was Rs. 3007 crores.

(b) No, Sir.

(c) Does not arise.
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Financial Assistance to Projects

5594. SHRI MEHBOOB ZAHEDI : Will the Minister of
FINANCE be pleased to state the details of the amount
provided by IDBI/ICICI/IFCI and other financial institutions
for the projects sanctioned by or sponsored through the
national Scheduled Castes and Scheduled Tribes Finance
and Development Corporation dunng each of the last three
years, project-wise and State-wise ?

THE MINISTER OF FINANCE (SHRI P,
CHIDAMBARAM) : Industrial Development Bank of India
(IDBI), Industrial Finance Corporation of India (IFCI),
Industnal Credit and Investment Corporation of india (ICICI)
and Industnal Reconstruction Bank of India (IRBI) have
reported that they have not received any proposals for
sanction of financial assistance to projects sanctioned by or
sponsored through.the'National Scheduled Castes and
Scheduled Tribes Finance and Development Corporation.

Sonepur Bazari Open Cast Project

5595. SHRI AJOY MUKHOPADHYAY : Will the Minister
of COAL be pleased to state :

(a) the present position of the Sonepur-Bazan Open
Cast Project; '

(b) whether this project is running behind time schedule;
(c) it so, the details therefor, and

(d) the time by which the project is likely to be
completed ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) : (a) to (d). In Sonepur
Bazari Opencast project of Eastern Coalfields Ltd. (ECL),
initial delay of about 6 years occurred due to delay in getting
physical possession of land and the work at the project
could not be started as per project report approved by Gowt.
in July, 1983. After possession of land, the implementation
of the project is progressing satisfactonly and as per revised
cost estimate sanctioned by the Gowvt. in January, 1995, the
project is expected to be completed by March, 1997 as per
revised schedule.

Capital Market

5586. SHRI PARASRAM BHARDWAJ : Will the Minister
of FINANCE be pleased to state :

" (a) whether the foreign investors have shown their
reluctance to invest in the Indian capital market;

(b) if so, whether any memorandum has been received
by the Government in this regard ,

(c) if so, the details thereof; and
(d) the reaction of Government in this regard ?



45 written Answers

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) The net investments made by Foreign
institutional Investors (Flls) dunng the last three years and
the first quarter of the current year have been as follows -
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The details of the refinance assistance provided by NABARD
in Wes! Bengal during the last three years for the purpose
1S given below

(Rs. in lakhs)

Year Dollar Million Year Amount of Refinance  Of which amount
1993-94 1634.1 provided under provided for
1994-95 1528.3 non-farm sector cottage/tiny/
1995-96 2035 7 village industries
1996-97 1078.6 1993-94 965 753

April-dune 1996 1994-95 1371 921

Net investments by Flls have been increasing each year.

(b) to (d). Do not arise in view of (a) above.
[Translation)
Duty Draw Back Scheme for Carpets

5597. SHRI JAl PRAKASH AGARWAL
Minister of TEXTILES be pleased to state :

Will the

(a) whether the Carpet Export Promotion- Council has
made a request to his ministry in July, 1996 to provide Duty
Draw Back Scheme for carpets and other floorings;

(b) if so, the details thereof; and
(c) the action taken by the Government in this regard?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b). The Carpet Export Promotion Council (CEPC)
submitted a representation to Minister of Commerce on
3.7.996 demanding. inter alia, upward revision of All industry
Duty Drawback Rates for carpets and other floor coverings

(c) Ministry of Finance (Deptt. of Revenue) vide their
notification No. 40/96-CUSTOMS (N.T.) dated 2.8.96 revised
the duty draw back rates w.e.f. 25.3.95 from 5.5% of FOB
value to 7% of FOB value for corpets and other floor
coverings.

[English]
Refinancing Facilities by NABARD

5598. SHRI TARIT BARAN TOPDAR : Will the Minister
of FINANCE be pleased to state

(a) whether the National Bank for Agncutture and Rural
Development (NABARD) provide refinance assistance for
setting up coftage, tiny and village industries; and

(b) it 80, the tinancial assistance provided by NABARD

1o West Bengal for the purpose dunng each of the last
three years ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b). Yes, Sir. National Bank for
Agriculture and Rural Development (NABARD) provides
refinance assistance to banks for financing of cottage, tiny
and village industries under its non-farm sector schemes

1995-96 1379 751

Export of Woollen Garments

5599. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of TEXTILES be pleased to state :

(a) whether U.S. has imposed any curbs on the export
of woollen garments trom india;

(b) if so, the reasons theretfor and present position of
the same:; and

(c) the terms and conditions for the original agreement
for the export of woollen garments from India to U.S. ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA) :
(a) and (b). Under the provisions of the Indo-US textile
agreement and the Agreement on Textiles and Clothing
(ATC) of the Uruguay Round. the U.S. Government had
imposed unilateral restraints (quotas) in 1995 on the import
of woollen garments from India in categories 434 (Gents
Coats); 435 (Ladies Coats) and 440 (Woven Shirts and
Blouses), since the U.S. felt that the sharp and substantial
increase in imports of these products from India was causing
serious damage or actual threat thereof to their industry
producing these woollen garments.

Under the provisions of the ATC. the Textiles Monitoring
Body (TMB) of the World Trade Organisation (WTO) had
reviewed the U.S. action. The unilateral restraints imposed
by the U.S. on categones 434 and 435 have since been
dropped In respect of category 440, Govemment have taken
up the issue in the Dispute Settlement Body (DSB) of the
WTD and a Panel has been set up by the DSB to give its
findings i the matter. The first substantive meeting of the
Panel has been held on September 9 and 10, 1996 and
turther hearing in the matter would be heid by the D.S.B.
shotliy

(c) The Indo-US bilateral textile agreement, which was
signed under the aegis of the Muitifibre Arrangement (MFA),
which was valid till December 31, 1994, covered woollen
garments under Group Ill. Though there was no restraint
on the exports of woollen garments to the USA before 1995,
there was a provision in the bilateral textile agreement for
introducing restraints at any stage. subject to the fulfiment
of the provisions of the MFA.
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Venture Capital Fund

5600. SHRI GIRIDHAR GAMANG : Will the Minister of
FINANCE be pleased to state :

(a) the broad guidelines tor providing venture capnal
fund formulated by Industrial Development Bank pf India.

(b) the details of projects sanctioned during the Eighth
Five Year Plan and the funds released therefor so far;

(c) the number out of them reached at completion stage
and the extent of success thereof.

(d) the number of projects yet to receive the required
fund for completion; and

(e) the steps taken by IDBI! for monitoring the progress
of projects and to remove the problems thereof ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) As per the information provided by
the industrial Development Bank of india (IDBI). the main
features of IDBI's guidelines for providing assistance under
the Venture Capital Fund (VCF) scheme are as follows

(A) The borrower should be an industnial concern as
defined under section 2 (c) of IDBI Act, 1964

(B) Assistance is to be provided for :

() The Development and commercialisation of
indigenous technologies or,

(i) Adaptation/modification to process/product based on
imported technologies, and/or

(ii) Development of ,innovative products, articles,
appliances and services which are in their early
stages of life cycles. and/or

(v) Ventures promoted by entrepreneurs having track
record of proven leadership qualifies and sound
business ideas for projects, which demonstrate high
growth and more than normal returns on investment

In addition to high technology ventures, all types of
innovative products/services which have high potential for
growth are covered under the VCF scheme. Ventures which
may not be first in technology but would be one of the first
few with potential for substantial return would also be
covered.

(C) The project cost should normally be less than
Rs. 5 crores.

(b) to (d). IDBI has reported that 78 projects have so
far been sanctioned during the Eighth §ivé Year Plan period
and an amount of Rs. 53.43 crores has been disbursed to
these projects. Out of the above 78 projects, 46 ventures
have been completed of which 26 ventures are successful
IDB! has turther reported that 32 projects are under

impiementation.

Wnitten Answers 48

(e) The following steps have been taken by IDBI fq
monitoring the @rojects and rectitying the problems:
* -

(1) Penodic progress feports are obtained and scrutiniseq
Site visits are undertaken to monitor the progress
dunng the implementation penod and thereafter for
monitoring the pertormance of the venture:

o

(i) Holding discusstons with the promoters

(v) Appointing nominee directors on the Board of Director:.
of the assisted venture

Closure of Coal Mines

5601. SHRI BASU DEB ACHARIA
PROF RITA VERMA

Will the Minister of COAL be pleased to state

(a) the names of coal mines closed in difterent
subsidianes of Coal India Limited: as on June 30,1996,

(b) whether the Government propose to reopen any of
these closed coal mines,

(c) if so. the details thereof and if not. reasons therefor
(d) the quantum of coal biocked in these closed mines.
(e) the value of the same Iin the present market price.

(f) the number of workers rendered jobless/surplus due
to closure of these mines: and

(g) the steps taken by the Government for theu
rehabilitation ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) The names of coal
mines closed in Coal India Limited (CiL) as on 30.6.96,
since nationalisation are given in the Statement attached.

(b) and (c). CIL does not have any proposal for
immediate reopening of any of the closed mines listed in
the annexure since the mines have been closed for reasons
of exhaustion of extractable reserves, satety considerations
and economic non-viability.

(d) and (e). The quantum of extractable coal blocked in
these mines, other than those where extractable reserves
are exhausted and its value are 31.77 Milion Tonnes and
Rs. 2408.55 crores respectively.

(f) and (g). No worker was rendered jobless due to
closure of mines since the workers were deployed gainfully
in other workign mines.

STATEMENT
Details of mines closed since nationalisation upto 30.6.96
1 Sanctoria

2 East Jamehan
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Ratibati 5 & 6

KLS Chalbalpur
Chalbalpur Khas
New Jemehari Khas

Pure Searsole

. Damoda
. Seetaldasj

. Belrui Disergarh

North Brock
Gogla/Adjoy Bank
Manderboni 1, 2 & 4
Deoli

B. Dhemo/Ramjibanpur
Banksimuha 7 & 8
Bnghts Rana
Madhusudanpur 1 & 2
Central Jamuna
Nabakajora/

Ghanasyam

. Jote Janki

Ratibati OC
Purusottarpur OC

. Nimcha OC

. Sheedpur OC

. Mahabir OC

. New/Central satgram
. Alkusha Gopalpur OC
. Benalee

. Kenda/Dobrana OC

. Darula

Krishna Nagar

. Seetalpur
. Shankarpur

Ginmint

. Rana
. Mahabir

Kankartalla 182
Tara
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40.
41.
42.
43.
44,
45.

Dhandadih OC
Barmondia
Dabor OC
Gangaram Chak
Podih OC

Ranipur

NCL (NIL)

46
47
48
49

50.
51.
52.
53.

54

Dalurband OC
Palasthali
Chapapur-1
Badjna/Pusar OC
Kapasara OC
Laimatia UG
Lalmatia OC
Shampur-A
Dalmiya OC

BCCL (16)

1.
12.
13.
14.
15.
16.

. Murhdih
. Bera OC

Ena
Basdeopur OC
Laxmi OC

. Tasra OC

Jhunkundar OC
Victona
Kankanee
Kenduadih
Dharmaband
South Tisra
Kujama
Gaslitand
Bhurungia

Tetunya

SECL (15)

1

2
3.
4

Domnara OC
Burhar No. 3
Rungta

. North Jhakrakhand
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5. Burhar No. 1 16. Nakoda OC

6. Pure Chirimiri 17. Sasti Pit

7. Korba 1 & 2 18. Ballarpur 1 & 2

8. Korba 3 & 4 19. Robartson Inc./

9. Chachai OC Beloora Inc./

Ghughus
10. Banki 5 & 6
20. Konda OC

11. Jarwahi OC

12. New Jhimar

13. Banki 7 & 8

14. S. Jhakrakhand-Old
15. Ramnagar

MCL (NIL)

WCL (30)

1. Barkuhi UG
Barkuhi West /G
Bhamori Jhantachapa
Datla East UG
Datla West
Dhao
Shibpuri OC
Ghorawar Hirdagar
Ghorawan Kalan
Ballarpur OC
. Kalichapar
Newton Chikli
N. Chandametta
Nandora

_._._.....
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10th Finance Commission

5602. SHRIMAT!I JAYAWANT! NAVINCHANDRA
MEHTA : Will the Minister of FINANCE be pleased to state:

(a) whether the reconstituted Planning Commission
propose to implement the 10th Finance Commission’'s
recommendations regarding the pooling of all Central taxes
for sharing with the States; -

(b) it not, the reasons thereof, and

(c) it so, the time-frame fixed for it ?

THE MINISTER OF FINANCE .(SHRI P.
CHIDAMBARAM) : (a) to (c). The Planning Commission
has not taken a view regarding implementation of the 10th

21. New Majri No. 1
22. Dhuptala OC
23. Shibpuri-2 OC
24. Taroda OC
25. Sethia OC
26. Bellorra OC
27. New Dhuptala RPR OC
28. Rakhicole
29. Chikalmau
30. Umrer
CCL (10)

1. Semra
Pakn Barwadih "
Sugia OC
Pure Dhon
Mael UG
Chalkan
Karkatta
Dhodidih
Gidhania
10. Rauta
NEC (NIL)
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Finance Commission’s recommendations regarding the
pooling of the Central taxes for shanng with the States.
However, Government of India is examining this
recommendation of the 10th Finance Commussion. This
recommendation will require consultation with States
followed by Constitutional amendment, if necessary.

import of Rubber

5603. SHRI P.C. THOMAS : Will the Minister of
COMMERCE be pleased to state :

(a) whether import of natural rubber has taken place
under advance licence, without duty, during 1995-96 and
1996-97 till date; and
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(b) if so, the quantum of rubber imported during the
above period, company-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) Yes,
Sir. natural rubber is allowed for import under the Advance
Licensing Scheme without payment of basic customs duty
for manufacture and export of products where it is required
as an input material.

(b) No separate data for import of any specific
commodity, including natural rubber, is maintained company-
wise, under the Advance Licensing Scheme. However, total
quantities and values of imports of natural rubber (including
natural rubber imported under the Advance Licensing
Scheme) during the period 1995-96 and 1996-97 till June,
96 are as follows :

Quantity in MT Value in Rs. Lakhs

Period Quantity Value
AM95-96 50728 27,582.73
1996-97 3680 2.303.63
till June'96

(Source : DGCI&S)

Looksan Tea Estate of TTCl

5604. PROF. JITENDRA NATH DAS : Will the Minister
of COMMERCE be pleased to state :

(a) whether the Looksan Tea Estate under Tea Trading
Corporation of India Ltd. (TTCI) is in deplorable condition;

(b) if so, the reasons therefor,

(c) whether the Government propose to hand-over this
Estate to any other organisations under his Ministry:

(d) if so, the details thereof; and

(e) if not, the reasons therefor and the steps taken by
the Government to revive the above Tea Estate ”

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (e).
There are five tea gardens with the Tea Trading Corporation
of India Ltd. (TTCI). All these gardens, including the Looksan
Tea Estate, are suffering cash losses. In view of persistent
losses suffered by these gardens it had been decided to
dispose them of, including Looksan Tea Estate. throughout
nght sale. Following this, Looksan Tea Estate, was oftered
to M/s. Andrew Yule & Co. who were the highest bidder for
the tea estate. The sale process could not however, be
completed due to court cases and financial problems faced
by Andrew Yule & Co.

Governnient are keen to complete the process of sale
ot the gardens including Looksan Tea Estate as early as
possible and all possible steps are being taken to expedite
the sale process. In the meanwhile, salaries/wages, rations
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etc. of the workers of Looksan Tea Estate have been paid
by TTCI upto August, 1996.

[Translation]
Setting up of Export Promotion Parks in U.P.

5605. SHRI S.P. JAISWAL :
COMMERCE be pleased to state :

Will the Minister of

(a) the amount allocated by the Government for setting
up Export Promotion Industrial Parks in Uttar Pradesh during
1995-96 and 1996-97;

(b) the estimated cost of the above parks and the extent
of State Governments participation therein; and

(c) the details of objectives of these Parks ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR!I BOLLA BULLI RAMAIAH) : (a)
Allocation of funds for setting of Export Promotion Industrial
Parks (EPIPS) 1s not made state-wise. An amount of Rs. 91
lakhs was released in 1995-96 to Government of Uttar
Pradesh for the EPIP at Surajpur-Kasna. Greater Noida. No
proposal has so far been received. on the basis of pogress
of implementation for release of Central Grant during 1996-
97

(b) The project proposal of the Government of Uttar
Pradesh envisages the share of State Government, in the
total estimated cost of the Park of Rs. 20.19 crores, to be
Rs. 5.19 crores. :

(c) The objectives of the EPIP include involving the
State Governments in export efforts and building up of
infrastructure facilities for export oriented production.

[English] .
Delicensing of Liquor industry

5606. SHRI A.C. JOS : Will the Minister of INDUSTRY
be pleased to state :

(a) whether there 1s any proposal to delicense the liquor
industry: and

(b) if so. the details thereof ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No.Sir.

(b) Does not arise

Loan from Financial Institutions for Industrial
Growth in Assam

5607. SHRI UDDHAB BARMAN : Will the Minister of
FINANCE be pleased to state :

(a) whether the financial assistance from the All india
Financial Institutions for the industnal growth in the State of
Assam has been on the decline over the years,
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(b) it so, the details thereof ;

(c) whether the Government while considering the
backwardness of the State of Assam, proposed any
modification of the norms of lending by the financial
institutions; and

(d) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b). No, Sir. The Industrial
Development Bank of India (IDBI) has reported that during
the last three years, there is an overall increasing trend in
the institutional assistance sanctioned to projects in Assam.
The details of financial assistance provided by All india
Financial Institutions to industries in Assam during 1993-
94, 1994-95 and 1995-96 are as under :
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(Rs. crores)

Year Sanctioned Disbursed
1993-94 62.00 75.62
1994-95 11431 65.20
1995-96 639.77 120.05

(c) and (d). IDBI has reported that the decision to locate
a project in a particular State/Region vests with the
promoters and they in tum are guided by such factors as
availability of infrastructure, raw maternals, skilled labour,
proximity of the location to the market for their products and
incentives from the State Government. Financial Institutions
assess the location from the angle of its suitability to the
project.

IDB! has further reported that all financially,
economically, commercially viable and technically feassible
projects are supported by institutions irrespective of their
{ocation.

Extra Charges on Premiums of L.I.C.

5608. SHRI DWARAKA NATH DAS : Will the Minister
of FINANCE be pleased to state :

(a) whether extra 5% is being charged on premiums by
LIC when a policy holder pays monthly premiums instead of
quarterly ones;

(b) it so, the details therefor;

(c) whether in case of discontinuance of policy before
its paid-up stage, the capital amount is refunded only after
the penod of its maturity to the policy holders;

(d) if so, the reasons therefor; and
(e) the remedial steps taken in this gegard ?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b). The premium tables are
prepared by the Life Insurance Corporation of India (LIC)
on quarterly basis. These rates are adjusted for yearly, half-
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yearly and monthly quotations. The tabular rates without
any charge are used for monthly payment through Salary
Saving Scheme because of bulk business. However, 5%
extra is charged in cases where payments are made through
bank order -or debit instruction, to meet the expenses on
extra work load on administration and loss of interest.

(c) and (d). The premium paid by a policyholder in the
first three years is just adequate to meet the procuration
cost and administrative expenses such as medical
Examination Fees, Stamp Duty, stationery costs, etc.
Therefore. the policy does not acquire any paid-up or
surrender value, which can be paid either immediately or
on maturity date under such policies.

(e) Does not arise.
Bank Frauds

5609. SHRI JAI PRAKASH : Will the Minister of
FINANCE be pleased to refer tc the reply given to Unstarred
Question No. 457 on March 1, 1996 regarding fraud in
Banks and state

(a) whether the information has since been collected,
(b) if so, the details thereof; and
(c) if not, the reasons for delay ?

THE MINISTER OF FINANCE (SHR! P
CHIDAMBARAM) : (a) and (b). Yes, Sir. Information received
from Reserve Bank of India regarding cases of issue of
cheque books and encashment of cheques on forged
signatures/requisition ship that took place in the public and
private sector banks in Delhi from September, 1995 to
February, 1996 1s given in the Statement attached.

While the precautions to be observed for the issue/
sate custody/payment of cheque books/drafts are
incorporated in the manuals/books of instructions of banks,
Reserve Bank of India also advises the banks from time to
time regarding precautions to be taken in this regard. The
Ghosh Committee has. in its report, also made a number of
recommendations/suggestions and the banks have been
advised to implement these recommendations. The banks
have been mainly advised :

(1) to exercise due caution for vertication of the drawer's
signatures, custody of specimen signature cards,
supervision over issue of cheque books and control
over custody of blank cheques books/leaves;

(i) to introduce a practice of examining cheques/drafts
for large amounts under uitra violet ray lamps.

(i) to treat blank draft and mail transter forms as security
tems and usual precautions for such instruments
should be exercised in regard to their custody and
188U0;
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(iv) that amounts on draft/mail transfer may be written by
protectograph machines or pin point typewriters or
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similar other suitable device to minimise the chances

of their being chemically altered. At smaller branches

(c) Does not arise.

STATEMENT

A
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where the drafts are written in hand, reverse carbon
should be used on the reverse of the instruments.

Name of Bank

No. of cases of issue of

Nature of such caseg

Action taken

cheque books and in brief (Caseswyse,). (Case-wise).
encashment of ’
cheques on forged signa-
tures/requisition slips
in Delhi during 1.9.95 to
29.2.1996
1 2 3 4 5
1. Vijaya Bank one. Cheque book was issued Police complaint
by Barakhamba branch lodged on
to an imposter on forged 15.11.95
requisition shp and the
culprit withdrew Rs. 9000
by forging the signature
ot the account holder
2. Dena Bank one A cheque book on the basis Action is
of a take requisition shp being initiated
was issued. 5 cheques amount- against staff
ing to Rs. 2 lakhs were paid by member.
Rajendra Place. N. Delhi branch
3. Bank of India one A cheque book on forged req- Matter reported

4. Central Bank of India Two
S Punjab National Bank Cne
6. Punjab and Sind Bank One

wisition shp was 1ssued and
two cheques for Rs. 60,000
were fraudulently encashed from
Fnends Colony branch, N. Delh

One cheque book each was
issued by Parhament Street
and Connaught Place branches
against forged requisition slips

2 cheaues for Rs. 65,000/- from
two closed Saving A/cs were paid
at Delhi Cantt. branch. Later

it transpired that the signatures
were forged

Two cheque books of 100 leaves
each were 1ssued to a firm
Subsequently on the basis of
requisition shp from the

first cheque book another cheque
book was issed to a person

Rs 2.15 lakhs were withdrawn
on different dates by 6 cheques
from this cheque book.

to polce. Z.0.
Is investigating. Bank
will reimburse
the amount if
forgery 1s established.

Culprit was arrested.
Complaint lodged with
police. No loss
suftered

Three staff members
are suspended and
explanation called
for. Explanation

also called from 3
other staff.

(i) The earning official
has been transferred
to non-operational
area and

charge sheet 1ssued.

(i) FIR has been
lodged by the firm.
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1 2 3 4 5
7. Allahabad Bank One Cheque book on forged requisition Based on the investi-

8. Bank of Maharasthra —

9. State Bank of India Two

10. Vysya Bank Ltd. Two

slip issued by Parliament Street
branch. 2 cheques for Rs. 1.30 lakhs
were encashed. Signatures were
clavérly torged and tallied

with the genuine ones.

The type of frauds under refer-

ence have not occurred in the bank.

The bank has however reported that

on 22 ocassions, amount aggregating

Rs. 61, 850/- were withdrawn trom two

a/cs maintained with Vivek Vihar
Branch by forging signatures on
withdrawal slips. )
Similarly on three different ocassions,

amount of Rs. 5500 was withdrawn from
one a/c maintained in Connaught Place

branch, New Delhi.

(i) Cheque book was issued by
Indra Prashtha branch on
request letter purportedly
issued by an account holder.
Two cheques aggregating Rs.
41,000 were paid through cash
and clearing.

(i) A cheque book was i1ssued

by Parliament House branch

on 9.7.91. Two cheques for

Rs. 2.45 Ikhs and Rs. 1.98 lakhs
were paid through clearing to

the Deogragh branch and Telemotho
branch of Bank of India. Receipt

of cheque book and issue of
cheques disputed by drawer.

(i) Cheque book was issued against
forged requisition slip by

Karolbagh branch and 7 cheques
aggregating Rs. 4,40,000/- encashed
by forging signature.

(i) Another cheque book was
issued by the Karolbagh

to employees of a firm who fraudu-
lently encashed several cheques

aggregating Rs. 2,90,500 through
clearing.

gation report accounta-

bility is being fixed.

Investigation is in
progress.

Explanation of official

called for

Official replaced
and investigation
has been ordered.

The culprit was
nabbed and
handed over to
police. No
amount recovered.
Complaint

lodged with police.

Culpnits
arrested

Rs. 2.23 lakhs
recovered.

Anticles worth
Rs. 25000 seized
by police.
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Foreign Direct Investment

5610. SHRI YELLAIAH NANDI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Government propose to allow foreign
direct investment to the tune of 51% of equity in unlisted
companies by Foreign Institutional Investors (Flis);

(b) it so, the details thereof;

(c) whether the Goverpment are aware” of the
apprehensions expressed by the industry in this regard;
and

(d) if so, the steps the Government are taking to alley
such apprehensions ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) to (d). Does not arise.
[Translation]
Export of Synthetic and Rayon Textiles

5611. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of TEXTILES be pleased to state :

(a) the quantum and value of synthetic and rayon textiles
exported during each of the last three years;

(b) the foreign exchange eamed during the above penod
and the net profits theretrom: and

(c) the steps the Government propose to take to
enhance the export of synthetic and rayon textiles in
future ?

THE MINISTER OF TEXTILES (SHRI R.L JALAPPA)
(a) and (b). The export of synthetic and rayon textiles dunng
the last three years have been as follows :

Quantity o M_\/al_u@

(Tons) (Milhon US $)
1993-94 113871 58781
1994-95 149386 784.59
1995.96 169580 935.21

(c) Government have been taking a number of steps to
increase the exports of synthetic and rayon textiles, which
include encouraging exporters to participate in buyer-seller
meets, tairs and exhibitions; enabling import of capital goods
at concessional duty export production; special arrangements
for duty free import of raw matenals for export production:
ensuring increased availability of expart credit etc

Acquisition of Land by CiL

5612. PROF. RITA VERMA : Will the Minister of COAL
be pleased to state

BHADRA 22, 1918 (Saka)

Written Answers 62

(a) the total area of land acquired by the subsidiary
units of Coal India Limited after the nationalisation of the
coal industry alongwith the area of land on which possession
has not been given so far, subsidiary-wise;

(b) the number of families displaced as a result of this
in each subsidiary, separately;

(c) the policy adopted for providing compensations and
employment to these families;

(d) the number of families provided employment and
compensation in each subsidiary, separately;

(e) the amount provided as compensation, unit-wise;
and

(f) the number of remaining displaced tamilies which
are yet to be provided employment and compensation ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT!I KANTI SINGH) : (a) to (f). Information is
being collected and will be laid on the Table of the House.

Electronic Voting Machines

5613. SHRI NAND KUMAR SA! : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether 15 lakhs electronic voting machines worth
about 75 crores of rupees were purchased in 1989 and
were utilised during the elections:

(b) if so, the utility assumed in respect of the size of
ballot papers, problems of their printing problems related to
booth capturing. fake voting, sealing of ballot boxes and
counting of votes and the expenences came across in each
case separately;

(c) whether the Election Commission had again
recommended the purchase and use of electronic voting
machines In the elections in 1991 and 1993;

(d) it so, the action taken by the Government thereon;

(e) the estimated expenditure likely to be incurred on
both methods, the electronic voting machines system and
present system in the elections of a common parliamentary,
consitituency; and

(f) the comparative expenditure likely to be incurred in
the process of these machines are used in the elections of
two parliamentary constituencies and two legislative
constituencies in the same area ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) and (b). 1.5 lakh electronic voting machines
were purchased in 1989 at a cost of around Rs. 75 crore
but these machines have not been used so far. In case the
machines are used, no ballot papers or ballot boxes would
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be needed. On the countrary these would facilitate quick
counting after the polls and also help in checking booth
capturing.

(c) The Election Commission in 1991 had recommended
to Government the purchase of additional electronic voting
machines to cover the entire country.

(d) In May 1993, Government requested the Election
Commission to use the available electronic voting machines
to the extent feasible in the Assembly elections that were
then to be held for Delhi as also in other elections in order
to demonstrate the reliability and versatility of the machines.

(e) and (f). Data relating to comparative expenditure
are not available. However, it is expected that the use of
electronic voting machines would. in the long run, reduce
Govemmment expenses on elections.

Value of Rupee

5614. DR. LAXMINARAYAN PANDEY : Will the Minister
of FINANCE be pleased to state :

(a) whether there was a decline in the value of Indian
rupee during the last month of February in comparison to
that of the American dollar, Pound, Sterling, Deutsche Mark,
Frank and Yen;

(b) whether the rate of export growth was 22.1 per cen!
in terms of dollar during April, 1995 to January, 1996
whereas the rate of import growth was 30.1 resulting in
heavy decrease in the foreign exchange reserves:;

(c) whether the average bank loans of Government
increased by 11.7 per cent last year; and

(d) if so, the facts thereof and the steps taken by the
Government in this regard ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) The table below shows the monthly
average value of the Indian rupee in companson to the
foreign currencies mentioned in the question, dunng January
and February 1996 :

Rupee per Unit of foreign currency
(Average of buying and selling rates)
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Jan., 1996 Feb., 1996
Amencan dollar 35738 36.634
Pound Sterling 54.769 56.272
Deutsche Mark 24514 24.989
Frank © 7133 7.271
Yen 33.910 34.630

{Rupees per 100 Yen)

The above table shows that value of the Indian rupee
dechined in February, 1996 in comparison to Jaisary, 1996.
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(b) There was a decline in foreign exchange reserves
during April 95-January, 96 partly in reflection of booyant
economic activities resulting in import growth in excess of
export growth. Movement in the foreign exchange reserves
during any penod broadly reflects all external transactions
recorded in the country’s Balance of Payment and not only
trade transactions. During April 1995 to January 1996, apart
from the trade deficit, there was a moderation in capital
inflows and higher debt servicing payments, which also
contributed to the decline in the foreign exchange reserves
of India. Part of the reserve loss was recovered during
March, 96.

(c) Net Bank Credit (both of Reserve Bank and other
banks) to Government (Centre and State) increased by 9.1
per cent in 1994-95 and 15.7 per cent in 1995-96

(d) Government is making every effort to reduce
expenditure and increase revenue.

Justice to the Farm Labourers

5615. SHRI RAJESH RANJAN ALIAS PAPPU YADAV:
Will the Minister of LAW AND JUSTICE be pleased to
state :

(a) whether any efforts are being made by the
Government for providing cheaper and prompt justice to
the tarm labourers and small tarmers;

(b) if so, the detaiis thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AND
DEPARTMENT OF JUSTICE (SHRI RAMAKANT D.
KHALAP) : (a) to (c). Under Section 12(h) of the Legal
Services Authorities Act, 1987, which has been brought
into force with etfect from 9th November, 1995, every person,
including farm labourers and small farmers. who has to file
or defend a case shall be entitled to legal services if that
person is in receipt of annual income less than Rs 9,000/
- or such other highr amount as may be prescribed by the
State Government, if the case Is before a court other than
the Supreme Court, and less than Rs. 12,000/- or such
other higher amount as may be prescribed by the Central
Government, it the case is before the Supreme Court.

[English)
Allocation of Coal

5616 SHRI K. PRADHANI : Will the Minister of COAL
be pleased to state :

(a) whether allocation of coal is made on linkage and
sponsorship basis;, and

(b) it so, the details in this regard ?

THE MINISTER OF STATE OF THE MINISTRY Of
COAL (SHRIMATI KANTI SINGH) : (a) Yes, Sir
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(b) As per the distribution policy, coal supplies are
arranged only to actual consumers of coal as per linkages
established and/or sponsorship issued by the sponsoring
authorities. Linkages to consumers in the power sector are
being given by the Standing Linkage Committee (SLC) set
up by the Government in the Ministry of Coal. All consumers
in the Steel Sector are given linkages by Linkage
Committees set up by the Ministry of Steel. Similarly, all
consumers in Cement Sector are given linkages by a Linkage
Committee set up by the Government in the Ministry of
Coal. Other consumers in the non-core sector i.e. industries
other than power, cement and iron and steel are given
inkages by a Linkage committee set up by the the coal
companies themselves. However, a No Objection Certificate
1s required to be obtained from the Government whenever
the coal companies wish to give a linkage for a quantity of
more than 5000 tonnes per month in favour of such
consumers.

[Translation]
Job to Youth in Industries

5617. SHRI K.D. SULTANPURI : Will the Minister of
INDUSTRY be pleased to state :

(a) the number of youths likely to get jobs in the
industries set up by the Union Government and industnalists
and the target fixed, it any, in this regard; and

(b) the number of persons likely to get jobs in the
industrial sector in the coming years alongwith the details
thereof ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). The rate of growth of employment
generation in industnal, or in any other sector is contingent
upon pace and pattern of the GDP growth in the sector.
Projections for future are made as part of Five Year Plan
exercises. The Eighth Five Year Plan had targetted an
employment growth of 3.7% per annum in the manufactunng
sector.

[English]
Article 371-F

5618. SHRI BHIM PRASAD DAHAL : Will the Minister
of LAW AND JUSTICE be pleased to state .

(a) whether the Government have replaced the old laws
of Sikkim like Income Tax Manual of 1940s without the
consent of the people of Sikkim, and

(b) if so, the details thereot alongwith the reasons
theretor ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT AN:
DEPARTMENT OF JUSTICE (SHRI RAMAKANT
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KHALAP) : (a) and (b). Sir, the Central Acts are generally
extended to the State of Sikkim in consultation with the
Government of that State. However, keeping in view the
overall national interest the Income-tax Act, 1961, the
Wealth-tax Act, 1957 and the Gift-tax Act, 1958 were
extended to that State without the concurrence of the State
Government in exercise of the powers conferred under
clause (n) of article 371-F of the Constitution.

[Translation)
Sand Policy

5619. SHRI VISHAMBHAR PRASAD NISHAD : Wil
the Minister of INDUSTRY be pleased to state °

(a) whether a new policy has been formulated to extraot
the sand in U.P;

(b) if so, the districts where leases have been awarded
by the Government so far in this regard;

(c) whether the leases have also been awarded in
Jalaur, Banda, Fatehpur and Allahabad:;

(d) if so, the details thereot; and
(e) the date by which the leases will be awarded ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) to (e). The subject matter does not relate to
this Ministry. Information i1s being coliected from the Ministry
of Mines and the UP State Government and would be placed
betore Parliament on receipt at the earliest.

Agro Based Industries in Rural Areas

5620. SHRI PAWAN DIWAN :
SHRI MURALIDHAR JENA :

Will the Minister of INDUSTRY be pleased to state :

(a) the details of the steps taken by the Union
Govemment to set up agro-based industries in rural areas
dunng the year 1995-96, State-wise: and

(b) the success achieved by the Government so far in
this regard ?
THE MINISTER OF INDUSTRY (SHRI MURASOLI

MARAN) : (a) and (b). The information is being collected
and will be laid on the Table of the House.

[Enghsh]
import of Machine for Hydel Power Scheme

5621. SHRI N.J. RATHWA : Will the Minister of

FINANCE be pleased to state :

(a) whether the Union Government have received any
proposals/memoranda from the State Government of Gujarat
in regard to import of machinery from abroad for Hydel

Power Scheme;
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(b) if so, the details thereof;

(c) the details of the progress made in this regard,
so far, and

(d) the time by which it is likely to be tinalised and
the reasons for the delay in this regard ?

THE MINISTER OF FINANCE (SHRI P.

CHIDAMBARAM) : (a) No, Sir.
(b) to (d). Do not anse.
[Transiation)
lilegal Export of Cloth

5622. SHRI CHHITUBHAI GAMIT : Will the Minister
of FINANCE be pleased to state :

(a) whether some persons have been arrested in
Gujarat for indulging in illegal export of cloth and
readymade garments,

(b) if so, the details thereof;

(c) the number of persons out of them arrested under
FERA;

(d) whether some Custom officials are also involved
in these irregularities;

(e) if so, the details thereof; and

(f) the action taken or proposed to be taken by the
Government against the persons involved in these illegal
exports ?

THE MINISTER OF FINANCE (SHRI P

CHIDAMBARAM) : (a) No Sir.
(b) to (f). Does not anse in view of (a) above.
[English]
U.T.L

5623. DR. RAMKRISHNA KUSMARIA : Will the

Minister of FINANCE be pleased to state :

(a) whether the Unit Trust of India propose to split

its corpus and fund management activities into five to six '

distnct operdting units; -
{b) if so0, the details thereof, and

(c) the reasons therefor 7
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THE MINISTER OF FINANCE (SHRI p
CHIDAMBARAM) : (a) to (c). Unit Trust of India (UT))
has no corpus of its own. UTI currently manages
schemes. with each scheme having its own corpus and
separate identity. Accounts of every scheme are required
to be mantained separately under the UTI Act. UTI has
also planned an organisational restructunng to be n
conformity with the regulatory requirements of the
Secunties and Exchange Board of India

[Translation]

Reservation for Ex-servicemen in CIL

5624. SHRI RAMENDRA KUMAR :
SHRI SHATRUGHAN PRASAD SINGH .

Will the Minister of COAL be pleased to state

(a) the number of companies belonging to Ex-
servicemen under the different subsidianies of Coal India
Limited and the details of allocation of work to these
companies dunng the last three years company-wise,

(b) whether work allocation 1s being made to those
companies also which are not following the norms laid
down by the Government ; and

(c) if so, the reasons therefor and the persons
responsible for the said allocations of work alongwith the
action proposed to be taken against them ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMAT! KANT! SINGH) : (a) Dunng the last
three years, 91 transport companies of ex-servicemen
were engaged in different subsidiarnies of Coal Inda
Limited. The subsidiary-wise break up I1s as under :

Name of the coal company No. of ex-servicemen
transport companies

Bharat Coking Coal Ltd. 10
Central Coalfields Ltd 18
Western Coalfields Ltd. 9
South Eastern Coalfields Ltd. 24
Mahanadi Coalfields Ltd. 30

Total 91

Details of allocation of work to these companies
during the last three years, company-wise are fumished
in the Statement attached.

(b) and (c). Transport Companies of ex-servicemen
are engaged by the coal companies on the basis of
sponsorship of Directorate General, Resettiement of the
the Ministry of Defence.
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List of Ex-Servicemen Companies
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Name of the
Ex-Servicemen Companies

Allocation of work
during last 3 years

1

1.

10.

M/s. Pragati Carners
(P) Ltd., Dhanbad

M/s Ex-Servicemen
Patiliputra Coal Carners
(P) Ltd

M/s. Jai Jawan Coal
Carners (P) Ltd.. Dhanbad

Keonjeon Coal Carners (P)
Ltd., Govindpur

M/s. Karanpura Transport Co..
Dhanbad

M/s Paradise Transporter
(P) Ltd., Dhanbad

M/s Rawal Transcon (P) Ltd.,
Dhanbad.

M/s Black Gold Transponter
(P) Ltd., Burdwan (WB)
Dhanbad

M/s Sainik Coal Carners
(P) Ltd.

Ms Sainik Goods Carners (P)
Ltd., Dhanbad.

Central Coalfields Limited

1.

M/s Randev Associates (P)
Ltd., Hazaribagh

M/s Patnot Transport (P)
Ltd., Ranchi.

M/s Vijayant Transport (P)
Ltd. Ranchi

2
Block-Il
Block-Il/Sijua
Block-Il

Govindpur Area

Barora/Bastacolla
& Lodna

PB/Bhalgora/Lodna
& Bhowra Area

Lodna

CV Area

Sijua/Block-!|

Katras

KOCP/Jharkhand (H Bag
Area) to Gidi Washery.

Tapin South (H Bagh)

to NP/CP Siding

KOCP (H' bagh) to Kodla
CHP KOCP/Jharkhand to
Gidi Wsy.

Piparwar FC/Stock to
Bachta/Chun Siding.

Kujpu Inchnes to Gidi
Washery KOCP/Jharkhand
(B'bagh Area)

to Gidi Washery.
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KOCP/Jharkhand (B bagh
Area) to Gidi Washery.

Piparwar FC Stock to
Bachra/ChuwvKD (Old)
Siding. Ashoka FC./Stock to

KOCP/Jharkhand (H'bagh)
Area) to Gidi Washery.

KOCP/Jharkhand (H' Bagh
Area) to Gidi Washery

KSDH Face to Stock/FC/
CHP Ashoka OC Face to

Rajrappa OC Face to

Piparwar FC/Stock to

Piparwar FC/Stock to
Bachra/Churi/PD (O) Sdg.
KOCP/Jharkhand to Gidi
Wsy. Wagon Loading at

Piparwar FC/Stock to
Bachra Siding. Ashoka
Face to Dakra Manual

Piparwar FC/Stock to
Bachra Sdg. Ashoka Face
to Dakra Manual Sdg.
Ashoka Face to stock
KDH Face to Stock/FD/

Piparwar FC/Stock to
Churi KD (Old) Siding.

71 Written Answers
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4. M/s Rajdhani Carriers (P)
Ltd., New Delhi.
Piparwar FC/Stock to
Bachra/Chun Siding.
5. M/s Pushpak Transport Co (l)
Ltd., Ranchi.
to KDH Sdg.
6. M/s Annapuma Coal Carriers
(P) Ltd., Hazaribagh.
Piparwar FC/Stock to
Bachra/Churi Siding.
7. M/s Adarsh Bulk Carners
(P) Ltd., Hazaribagh.
Piparwar FC/Stock to
Bachra/Churi Siding
KDH Sdg.
8. MW/s. Maurya Transport Co. (P)
Ltd., Bihar Rajrappa Washery.
Bachra/Churi Siding.
9. M/s. Jawan Transport Co. (P)
Ltd., Bihar.
PD (O) Sdg
10. M/s Chindit Camers (P)
Ltd., Ranchi.
Sdg.
11. MWs Gurudev (Ex-Serv.) Tpt.
Co. (P) Ltd., New Dethi)
CHP.
12. MW/s Panther Camers (P)
Ltd., Ranchi.
13. M/s A.B.T. Carriers (P)

Ltd., Calcutta.

Piparwar FC/Stock to
Bachra Siding.
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14. M/s. Panchi Carrers (P) Ltd.,
Ranchi

15 M/s Tnbhuvan Carners (P)
Ltd ., Ranchi.

16 M/s Take Oft Associates
Pvt. Ltd., Ranchi

17.  M/s Essar Transporters
& Contractor Pvt. Ltd

18. M/s Eagle Carners (P) Ltd.,
New Delhi

Mahanadi Coalfields Limited
1 Pioneer Ex-SM Carners (P) Ltd
2. Super Freights Carners (P) Ltd.
3 Sunnse Road Lines
4 Black Panther
5  Konark Transport
6. Ashish Transport
7. Konark Transpon
8. Ambi Coal Carners
9. Chetak Enterprises
10 Subhadra Transport
" Hingula Transport Co (P) Ltd
12 Renuka Carner (P) Ltd
13.  Garuda Carriers (P) Ltd.
14.  Kirat Ex-SM
15.  Samleswan Coal Carners (P) Ltd.
16.  Arvind Transpont (P) Ltd
17.  Garuda Carners (P) Ltd.

18. Seba Ex-SM Coal Carners (P) Ltd.

9. Premier Ex-SM Transport Services.

Gidi “C" Stock to CHP
Piparwar FC/Stock to
Chur/FD (Old) Sdg.
Wagon Loading at
Saunda Sdg.

Ashoka Face to Dakra
Manual Sdg. Parej East
to Gidi Washery.

KDH Face to Sdg.
Ashoka OC Face to
Dakra (M) Sdg

Sirka OC Stock to CHP
Dhori FB to Sdg

Karkartta OC face to
FB/Stock. Piparwar FC/
Stock to KD (Old)

Lingara)
Lingara)
Bharatpur
Bharatpur
Bharatpur
Kalinga
Kalinga
Kalinga
Kalinga
Kalnga
Kalinga
Lian
lajkura
Samieswari
Lakhanpur
Lakhanput
Lakhanpur
Lakhanpur

Belpahar

J— C e g —————
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20. Awvind Transport (P) Ltd. Belpahar
21. Seba Ex-SM Coal Carriers (P) Ltd. Belpahar
22. Raj Coal Carriers Lakhanpur
23. Ambi Coal Carrier Jagannath
24. .Vivek Transport Jagannath
25. Som Road Lines Balanda
26. Kalinga Ex-SM Carriers Ltd. Ananta
27. Ananta Sainik Ananta
28. Som Road Lines Ananta
29. Konark Carriers (P) Ltd. Ananta
30. Viru Camiers Ex-SM (P) Ltd. Ananta
South Eastern Coalfields Limited
1. Garuda Transport Pvt Ltd. Gevra
2. Rohini Associates Pvt Ltd. Gewvra
3. Ex-SM Kanhai Rubber (P) Ltd. Sohagpur
4. B.K.M. Associates (P) Ltd. Bisrampur
5. Rayshils Transpart {P) Ltd. KSM/SGP/HSD
6. Koyala Vahan Transport (P) Ltd. Gevra
7. Koyalanchal Transport Co. (P) Ltd. KSM/Johilla
8. Ex-SM Gaurav Transport (P) Ltd. Kusmunda
9. Bilaspur Coal Carmiers (P) Ltd. SGF/Jonhilla
10. Kala Pathar Transport (P) Ltd. Korba
11.  Ex-SM Yuvraj Transport (P) Ltd. Kusmunda
12.  Akalpurkh Ex-SM Transport (P) Ltd. Kusmunda
13. Baba Mastnath Transport (P) Ltd. Bisrampur
14. Masters Transport (P) Ltd. Sohagpur
15. Ex-SM Vir Transport (P) Ltd. Gevra
16. Ex-SM Abhimanyu Coal Carners (P) Lid. Gevra
17. Param Mitter Coal Movers (P) Ltd. Gevra
18. Jagannath Coat Carriers (P) Ltd. Jamuna Kotma
19. Gagan Coal Carriers (P) Ltd. Kusmunda
20. Maa Kami Coal Carmiers (P) Ltd. Bisrampur
21. Chanakya Transport Pvt LK. Hasdeo
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1

"22 MB Ex-SM Transport Pvt. Ltd.
23.  Shivani Transport Pvi. Ltd.
24. Dipka Coal Camers Pvt Ltd.

Western Coalfields Limited

1 Faup Sand & Coal Carriers Pwvt Ltd

2  Shivaji Coal Carners (P) Ltd.

3. K.L. Coal Camers (P) Lid.

4 Everest Carners (P) Ltd

5  Sanjay Coal Camers (P) Ltd.

6 Pnnce Road Carners (P) Ltd

~4

Vanguard Carners (P) Ltd

8. Ex-SM Swarup Coal Trans-
port Pvt Ltd

9. Shatrujeet Transport Co
Pvt. Ltd

Johilla
Bhatgaon

Gevra

Sasti OC, Sasti Mini
CHP. Sasti Rly Sdg.
Gouri OC. Gouri CHP
& Gouri-l.

Neeljai-i OC,
Neeljai-ll CHP

Neeljai-Il OC
Ghughus OC
Phase-il

Chargaon-! OC,
Kolar Pimpn

Naglone/NMC-2/
NMC-3. Ghughus OC
Phase-i, Rajur
Colliery

Sasti Colhery.
Durgapur Rayatwar
UG

Durgapur OC

Neeljai-! Quarry
and CHP
L ]

Ghugus OC

Issuing of Coal D.Os

5625. DR. BALIRAM ' Will the Minister of COAL be
pleased to state :

(a) whether many D.Os for coal were issued to the
people dunng the last three years,

(b) it so, the details of the persons to whom the D.Os
were issued;

(c) the criteria laid down by the Govemment to issue
D.0s for coat:

(d) whether D.Os were issued to the above said persons
according to the proper critenon. and

(8) it s0, the details thereot ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH) : (a) to (e). Coal supply
is arranged only to actual consumers of coal as per the
linkages established in accordance with the procedure in
vogue and or sponsorship issued by the concerned
sponsonng authorities. Some coal is also sold under vanous
Liberalised Sales Schemes in vogue after tollowing the
procedure prescribed for such sales.

The supphes ot coal to consumers lifting coal by road
1s made aganst delivery orders (also known as D.Os) issued
by the Coal Companies Such delivery orders are issued
only tor the quantity for which a customer is entitled and
after the receipt of the coal value including statutory charges
etc

Delivery orders are issued for vanous customers who
have been drawing their coal supplies on a monthly basis
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from a large number of Collieries and Areas. Such details
are not maintained centrally. it is felt that the time and effort
required for collection and compilation of these details may
not be commansurate with the purpose sought to be
achieved.

[English]
Tax on Pan Masala Manufacturing Companies

5626. PROF, AJIT KUMAR MEHTA : Wilt the Minister
of FINANCE be pleasad to state :

{(a) whether the Pan Masala Industry in the country is
one of the highest tax evador sector;

{b) if so, the estimated outstanding excise duty against
the Pan Masala Industry during 1994, 1995 and 1996 (till
date} and which of the manufacturers of the product are the
biggest excise tax evadors; and

(c) the steps taken by the Government to recover the
excise tax dues from the Pan Masala manufacturers ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (c). Up-to-date information is not
readily available. The same is being collected and will be
laid on the Table of the House.

MRTPC Investigation against Multi-National! Soft
Drink Companies

5627. SHRI GEORGE FERNANDES : Will the Minister
of FINANCE be pleased to state :

(a) whether the Directorate General of Investigation
and Registration of the Monopolies and Restrictive Trade
Practices Commission has investigated into multi-national
soft drink companies franchise agreements;

(b) it so, the details thereof, company-wise;

(c) whether the Government have received the
recommendations from the Directorate General of
Investigation and Registration so far;

(d) if so, the details thereof ;

{e) whether any action has been taken by the
Monopoties and Reestrictive Trade Practices Commission
against these companies;

{f) it so, the details thereof; and

(g) if not, the time by which-the recommendations are
likely to be recaived from the DGIR ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b). ‘The Director General of
investigation & Registration (DGI&R) has scrutinised 23
agreaments entered inte by M/s. Coca Cola Company, USA
and M/s Pepsico Inc, New York, USA with bottlers i India
and noticed that severa! clauses of these agreements relate
o raatl:iotivo trade practices. The DGI&R has, therefore,
filed 23 applications with the Mbnopolies and Restrictive

SEPTEMBER 13, 1986

Wiritten Ansy ois 80

Trade Practices Commission under Section 10 (a) (iii) of
MRTP Act, 1969 for institution of restrictive trade practices
inquiries against M/s Coca Cola Company, USA with their
22 bottlers and M/s. Pepsico inc New York, USA with their
one bottler for having entered into the bottler's agreements
containing alleged restrictive clauses attracting the provisions
of Section 33 (1) read with Section 2 (0) of the MRTP Act,
1969.

(c), (d) and (g). The DGI&R dbBés not make any
recommendation to the Government in such cases. The
DGI&R files applications under Section 10(a) (iii) of the
MRTP Act, 1969 before the MRTP Commission for
necessary enquiry into the alleged restrictive trade practices
arising out of the terms and conditions of the agreements.

(e) and (f). Out of the 23 applications filed by DGI&R,
the MRTP Commission has last heard two applications
pertaining to M/s. Coca Cola Company, USA with their bottier
M/s Brindvan Agro Industries, Hathras and M/s Pepsico Inc
New York, USA with their bottler M/s. Agra Beverages Comp.

" Ltd. on 20.8.1996 and 27.8.1996 respectively and in both

cases the Orders have been reserved by the Commission.
Export of Soyabean

5628. SHRI CHHATAR SINGH DARBAR : Will the
Minister of COMMERCE be pleased to state :

(a) the total quantity of Soyabean exported and the
foreign exchange earmed therefrom during each of the last
three years, country-wise; and

(b) the steps taken by the Government to boost the
export of Soyabean ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a)
Soyabean was not exported during the years 1993-94 and
1994-95. The country-wise details of exports of soyabean
dunng 1995-96 (April-Feb. 96) are as follows :

Country Oty. Value
(in Mts) {in Rs. lakhs)

Bangladesh 15 1.15

Myanmar 18 3.93

Total 33 5.08

{Source : DGCI&S, Calcutta)

{b) To enhance production and productivity of oilseeds
including soyabean, Technology Mission on Oilseeds was
launched in 1986. Currently exportable surpfuses at
competitive prices are not available,

Foreign Direct investment -

5629. SHRI RAMESH CHENNITHALA : Will the Minister
of INDUSTRY be pieased to state : A

(a) the totai foreign direct investment received during
each of the last three yeare;
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(b) the percentage of it invested in the infrastructural
sector, and

(c) the plans drawn up to encourage more foreign
investment in future ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) and (b). The total foreign direct investment
received during the last three years i1.e. from January, 1993
to June, 1996 is as under :

Year Amount

(Rs. in Crores)
1993 1786.71
1994 2981.85
1995 6370.16
1996 3911.32
(Upto June)

Actual inflow of foreign direct investment/break-up
thereof 1s monitored by Reserve Bank of India.

(c) Government constanty reviews the policy frame work
of foreign investment, so as to make it increasingly investor
frendly In addmion, the Central Government has recently
revamped the Foreign Investment Promotion Board {FIPB)
to make the approval process quicker and more transparent
The Government has also constituted the Foreign Investment
Promotion Council (FIPC) to conduct sectoral studies and
identty Projects and market them to interested investors

For promoting investment and attracting entrepreneurs
lo backward areas, the State Governments are oftering a
vanety of incentives such as. capital subsidy. sales tax
exemption. power subsidy. allotment ol land on priority,
setting up ot Growth Centres and Transport subsidy in hilly
areas

[Transiaton)

Financial Assistance to Jharkhand Region by
Financial Institutions

5630. SHRI THOMAS HANSDA - Will the Minister of
FINANCE be pleased 1o state the deposits mobilised by the
financial institutions from the State of Bihar particularly from
the Jharkhand region dunng the last three years alongwith
the details of loans disbursed by the said institutions for
various activities like Industry agnculture. power. housing
and employment in the State separately ?

. THE MINISTER OF FINANCE (SHRI P
HIDAMBARAM) : The information is being collected and
will be laid on the Table of the House

[Enghish)
Transportation of Coal

o CS&"- SHRI ANAND RATNA MAURYA Wil the Minister
OAL be peaged to state
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(a) the names of the private companies which are
transporting coal of different subsidiaries of Coal India Ltd.;

(b) whether some fake companies are also operating in
the name of companies of ex-servicemen;

(c) if so, the names of such companies;

(d) whether there is any difference between the freight
charges of private and ex-servicemen companies for the
same work; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH) : (a) A list of the
companiesfirms engaged in the transportation of coal in
the subsidiary companies of Coal India Ltd. (CIL) is given
in the Statement enclosed.

(b) Only such companies of ex-servicemen are engaged
by the coal companies for transportation of coal as are
sponsored by the Directorate-General of Resettlement of
the Minrstry of Defence.

(c) Does not anse, in view of (b) above.

{d) and (e). Yes Sir. The rates in respect of ex-
servicemen operators are worked out on the basis of studies
conducted by the coal companies whereas the rates in
respect of non-ex-servicemen operators are awarded on
the basis of open tenders

STATEMENT

List ot the Names of Companies which are Transporting
Coal in the Subsidianes of Coal India Limited

Eastern Coalfields Limited

1. CALCUTTA INDUSTRIAL SUPPLY CORPORATION.
M’'S. SP. SHARMA
M/S. B.D. SIGH
M/S. KAUSIK MUKHERJEE
BABA CARRIERS
RAJESWAR PRASAD SINGH
SHRI BHAWANI TRANSPORT
UMESH KUMAR SINGH
RAJNARAYAN DUBEY
B K. ENTERPRISE
AN CHOUBEY & CO.
PARCO & CO
KAMALA TRANSPORT SERVICE
FRIENDS & CO
KOCHAV TRANSPORT

- e o .
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16.
17.
18.
19.
20.

21.

23.
24.
25.
26.
27.
28.
29.
30.
31.

33

35.

37.

39.

40.

41.

42.
43.

45.
. P.K. GHOSH
47.
48.
49.
. BABA TARAKNATH TRANSPORT CO
51.
52.

Whritten Answers

JAI AMBA TRANSPORT SERVICE
BISHNU TRANSPORT CO.
VICTOR TRANSPORT CO.
AYACHI BHAR VAHAK

SHARAN TRANSPORT SERVICE
R.L. DEOGHARIA

. M/S. B.D. SINGH

AMIYA KUMAR GHOSAL

JMD TRANSPORT

JAY MATARA TRANSPORTING
M/S. N.U. UPADHYAY & ASSOCIATES
KHUNTETA TRANSPORT

MISHRA CONSTRUCTION

MA KAL YANESWARI CONSTRUCTION
BISHNU TRANSPORTING AGENCY
JAGDEO PRASAD AGARWALA.
DILIP SINGH

A.S. KHAN

M/S S. KHAN

BISHNU TRANSPORTING AGENCY
M/S. HIMMAT A. AMBANI
KHAITAN TRANSPORT & CO.

N.C. PAUL & CO.

DILIP SINGH

UNIVERSAL CARRIERS

AMRIT COAL CARRIERS

UNITED COAL CARRIERS

N.C. PAUL & CO.

. M/S. B.D. SINGH

VIVEKANANDA TRANSPORT AGENCY

AJOY KUMAR PAN
S.N. CHATTERJEE & CO
MONDAL TRANSPORT SERVICE

MAHESWARI TRADERS
MAHAMAYA TRADER
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53.
54.
55.
56.
57.
58.
59.
60.
61
62.
63.
64.
65.
66
67.
68
69
70
71
72.
73
74.
75.
76.
77.
78.
79.
80.
81
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RAJENDRA NATH BANERJEE
N.C. PAUL & CO.

AMIYA KUMAR MUKHERJEE
MAHALAXMI TRANSPORT

S.N. CHATTERJEE & CO.
DURGAPUR TRANSPORT CO
JAGDEO PRASAD AGARWALA
U.K. UPADHYAY

MALACHI

FATEHPURIA ROADWAYA
CONCRETE

UNIVERSAL CARRIERS

DINESH TRANSPORT

TIKMANI TRANSPORT CO
FATEHPURIA ROADWAYS
SHIBAM & CO

NABIN TRANSPORT CORPORATION
M/S. BAHULA TRANSPORT

M/S. COALFIELD TRADER
JHUNJHUNWALA TRANSPORT
S.K. TRADERS

M/S. HEMFNDRA OJHA & CO
M/S. BISWANATH DUTTA

COAL CARRYING CORPORATION
N.C. PAUL & CO.

JASMER SINGH

PRAKASH SINGH

FRIENDS TRANSPORT AGENCY
S.N. CHATTERJE & CO

Bharat Coking Coal Limited

1.

® N o v s w N

VIJOY LAXMI TRANSPORT
SURYA UDYOG

SREE LAXMI

G.T.S. COAL SALES
KHUNTERA TRANSPORT

B.K TRADERS

SHANKAR COAL TRANSPORT
MALA KUMAR ENGINEERING

M/S.
M/S.
W/S

M/S.
M/S.
M/S.
M/S.
M/S.
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Central Coalfields Limited
i M/S. SAHAY TRANSPORT AGENCY
M/S. INTERNATIONAL TRANSPORT CO
M/S. GLOBE TRANSPORT CORPORATION
M/S. RUNGTA PROJECTS LTD.
M/S. SHANKAR TRANSPORT CO.
M/S. CHANANI TRANSPORT CO.
7. M/S. DEORAJ SINGH
8. M/S. LALLAN PD. SINGH & CO.

n
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9. M/S. JYANT TRANSPORT CO.

10. M/S. SHAKTI TRANSPORT CO.

11 WS G.N. DUBEY & CO.

12. M/S. SIVA RAM & CO.

13 M/S. BKB TRANSPORT (P) LTD.
14 M/S. AN SINGH

15 M/S. SARWAGHWARI ENTERPRISES
16. M/S. NAMESH TRANSPORT CO

17 M/S. MD. IZRAIL

18. M/S. JAI AMBEY TRANSPORT CO.
19. M/S. RK. PANDEY & CO.

20. M/S. NAM COALFIELD CARRIERS
21. M/S. AJAY TRANSPORT CO

22. M/S. E.C. BOSE (VISHKAPATNAM) PVT. LTD.

23, M/S. AJAY TRANSPORT CO.

24 M/S. N.L. SINGH & CO.

25. M/S. ALOK COAL AGENCY

26 M/S. A.K. TRANSPORT CO.

27. M/S. TKMANI TRANSPORT CO.

28. M/S. SHARMA & CO.

29. M/S. BHARAT CONSTRUCTION CO.
30 M/S. VIKAS TRANSPORT CO

31 M/S. NAWEEN COAL AND COKS
32. MW/S. NAWA JIWAN TRADING CO
33, WS. BANSDHARE SINGH

34 WS. NARENDRA KUMAR

35. M/S. SIDHARTH BUILDERS & TRANSPORT
36. M/S. KHALSA TRANSPORT CO.
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37.
38.
39.
40.
41,
42.
43.
44.

45,
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M/S. B.P. AGARWALLA

M/S. JAI MAHALAXMI TRANSPORT CO.
M/S. R.K. TRANSPORT (P) LTD.

M/S. LAND LOOSER MOTOR PARIVSHAN
M/S. TIRUPATI ENTERPRISES

M/S. SANTOSH COAL AGENCY

M/S. JAGDISH TRANSPORT CO.

M/S. INDRA PD GUPTA

M/S. RAJU GUPTA

Northern Coalfields Limited

1.
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9
10.

M/S. BHAIYALAL SHUKLA & CO

M/S. RUNGTA PROJECTS LIMITED

M/S. A.K. TRANSPORTS

M/S. OM SHIV TRANSPORTS

M/S. VANDANA ENTERPRISES

M/S. R.B. TRADERS

M/S. E.C. BOSE (VISHAKHAPATTANAM) PVT. LTD
M/S  TKMANI TRANSPORT COMPANY

M/S. CALCUTTA INDUSTRIAL SUPPLY COMPANY
M/S. ALOK COAL AGENCY

Western Coalfields Limited

—_
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VIDARBHA COAL LTD

BANDWARI LAL AGARWALLA

M/S. MAHESHWARI TRANSPORT CO.
MWS. JAY AMBEY TRANSPORT CO
M/S. PUNYA COAL ROADLINES
M/S. S.K. JAIN

MATHURADAS BANSILAL BARDIA
BANDWARI LAL AGARWALLA
PUNJAB TRANSPORT COMPANY
M/S. NATIONAL TRANSPORT CO.
M/S. A.P. BARIAR & SONS

M/S. SANWAL CAOL CARRIEERS
M/S. SAINI ROADWAYS

SRI B. HIMMATLAL AGARWAL

M/S. RAJEEB GOYAL

M'S. SARWESHWARI ENTERPRISES
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17

18.
19.
20.
21.
22.
23.
24.
25.

26.

27.
28.
29.

30.
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_ M/S. EX-SERVICEMEN SPARTANS

M/S. KHANDUJA COAL TRANS. CcO.

M/S. KUMAR MIN. & FTRANS. CO.
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Export of Electronics and Software items

5632. DR. KRUPASINDHU BHO! :
SHRIMAT!I VASUNDHARA RAJE

will the Minister of COMMERCE be pleased to state :

(a) the target set for the export of Electronics and
software items during Eighth Plan and the achievement
made thereunder tilldate.

(b) whether there 1s a vast scope to increase the expon
of electronics and software goods. and

(c) 1t so, the details thereof and the steps taken by the
Government to boost the export of these itams ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH) (a) The
overall target of export growth was set at 13.6% In real
terms for the Eighth Plan. The export projection for
engineering 1tems was 15% however no separate
projections were made for electronics and software tems
The export detalls of Electronics and Software items during
Eighth Plan pernod are given below

Achievement till June. 1996

(US $ million)
 Electronic goods 202559
Software 3087 81
Total 511340

Source Electronics & Computer Software Export
Promotion Council

(b) and (c). Yes, Su. There is vast scope to increase
the export of electronics and software goods. for the year
1995-96 the share of electmics and computer software and
services In India’s total exports 1s estimated at 6% and ! 1s
expected that our strengths In the software sector, in
harticular, will contribute to increasing the share of this sector
n our overall export basket. Steps 10 boost the expors of
these products include participation in exclusive Indian
electronics and software shows. and In international
exhibitions, and conduct of market surveys. etc., through
the aegis of the Electronics and Software Export Promotion
Louncil Besides export production 1s promoted through the
scheme of Electronic Hardware Technology Parks (EHIP)
Scheme and Software Technology Parks (STP) duty free
'mport of raw matenalsicapital goods. assistance under
Market Development Funds, etc

Pending Demands of Bank Employees

5633. SHRI B. DHARMA BIKSHAM  Will the Minister
of FINANCE be pleased to state

(a) whether the demands o! Bank employees are
pending before Government for a long time, and

(b) it so, the details of their pending demands as on

date and the reaction of the Government on each of the
demands ?

BHADRA 22, 1918 (Saka)
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THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM,) : (a) and (b). Indian Banks' Association
(IBA) has reported that the wages of the workmen staff in
the banking industry were revised by a settlement with the
workmen unions on 14th February, 1995. However, the
workmen unions later raised a dispute alleging that the
officers were given a better pay package compared to award
staff employees. A Fact Finding Committee was appointed
by IBA to find out the tacts relating to the dispute, which
submitted its Report on 3.5.1996. The unions are also
demanding for settlement of certain residual issues and
revision of imits for housing loan. vehicle loan. etc. Efforts
are afoot by IBA to arrive at a solution and several rounds
of discussions have already been held by them with the
workmen unions to resolve the issues

Resident Director of MPEDA Office in New York, USA

5634 SHRI P. C. CHACKO : Will the Minister of
COMMERCE be pleased to state :

(a) the reasons for inordinate delay in filing up of the
key post of Resident Director of Marine Products Export
Development Authority (MPEDA) Office in New York, USA:

(b) the decision taken by his Ministry earlier in the
matter;

{c) whether this post is being filled up by a civil servant

who has no knowledge of fisheries and marine products
exporns:

(d) whether the MPEDA Officers Association has
represented against this mve:

(e) if so. whether the Government propose to review
the matter on the basis of the recommendations ot MPEDA:

() it so. the details thereof. and
(g) f not. the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHR! BOLLA BULLI RAMAIAH): (a) The
requirements of adhereing to the prescnbed procedures a:.
determined by the Department of Personnel & Training
the Government of India for filing up the post of Residcr
Director in the Trade Promotion Office of Marnne Product:.
Export Development Authority (MPEDA) in New York, had
to be tulfilled. The steps involved the circulation of the post.
re-advertisement it needed, convening meetings of the
Selection Committee/Civil Services Board etc.

(b) A panel of 3 officers drawn from MPEDA, alongwith
other Ministries/Department was sent to the Department ot
Personnel and Training of the Government of India.

{c) The Government of India 1s yet to take a final
decision in the matter of selection. However, Civil servants
are also entitled to be recruitment rules for the post.

(d) MPEDA's Ofticers Association has demanded that
the post of Resident Director in New York office should go
an MPEDA employee.
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(e) and (f). The decision of the Government will be
based on the factors of suitability and within the ambit of
the eligibility criteria prescribed under the recruitment rules.

(g) Does not arise.
[Translation]
Revival of Small Scale Industries in Bihar

5635. SHRI SHATRUGHAN PRASAD SINGH : Will the
Minister of INDUSTRY be pleased to state :

(a) whether the Government have taken a decision to
promote Small Scale Industries under the minimum common
programme; and

(b) if so, the details of the SSIs proposed to be revived
in each State particularly in Bihar under the above
programme, alongwith their locations ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) Promotion of small scale industries is a part
of the minimum common programme of the Government.

(b) As per the data collected by Reserve Bank of India
from the Scheduled Commercial Banks, total number of
sick small scale units as at the end of March 1995 were
2,68,815. Of these, 15,539 units were considered as
potentially viable. Banks have put 10,371 viable units under
nursing. There were 26,749 sick small scale units in the
State of Bihar as at the end of March 1995. Of these, 367
units were potentially viable. Banks have put 289 units under
nursing.

Based on the Nayak Committee recommendations, RBI
has advised banks on modified definition of sick SSI units,
reduced rate of interest for rehabilitation, prompt viability
studies/nursing programmes of identified sick units, setting
up of cells at important regional centres and Head Oftice to
deal with sick industnal units and provision of expert staff,
including technical personnel to look into technical aspects.
State Level Inter Institutional committees exist under the
chairmanship of Secretary Industries of the State
Govermnments for revival of sick units.

Insurance Claims of Vehicles

5636. SHRI MOHAMMAD ALI ASHRAF FATMI : Will
the Minister of FINANCE be pieased to state :

(a) the time taken in settiement of insurance claims of
vehicies by insurance companies,

(b) the number of claims received during each of the
last three years in this regard, company-wise,

(c) the number of claims perglimg for one year, two
years and three years, separately, company-wise;

(d) whether any responsibiity is fixed on any officer in
case of deldy in the settiement of such claims;

(e) it so, the details thereof, and

SEPTEMBER 13, 1996
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(f) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) While the claims relating to damage
to vehicles are normally settled immediately after the receipt
of requisite documents from the claimants, the Third Party
claims are settled after the awards are passed by the Courts.

(b) The requisite information is as under :

(Fig. in lakhs)
Name of the Company Year
1993-94 1994-95 1995-96
National 1.04 1.09 1.50
New India 1.63 1.7 2.14
Onental 1.25 2.03 1.85
United India 1.47 1.26 1.30
Total : 5.39 6.09 6.79

(c) The requisite information is as under :

No. of clams pending (Figures in thousand)

Name of the upto one upto two upto three
company year years years
National 35.58 2.81 1.98
New India 107.68 16.31 11.34
Oriental 25.97 22.05 10.92
United India 58.65 25.28 17.19

Total :  227.88 66.45 41.43

(d) to (f). The companies have already Initiated various
measures for expeditious settlement of claims and the
Conduct, Discipline and Appeal (CDA) Rules of the
companies provide for necessary action in case an Officer
is found guilty of any lapse.

[English]
National Institute of Fashion Technology Centres

5637. SHRI G. VENKAT SWAMY : Will the Minister of
TEXTILES be pleased to state :

(a) whether the Government have recently set up a few
more Centres of the National Institute of Fashion Technology
to impart best of training and to meet world standards;

(b) if so, the details thereof;

(c) the number of students are proposed to be admitted
in those centres; and

(d) the other steps the Government propose to take 10
upgrade the technology skill of the work force employed in
the garment industry ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA)
(a) and (b). Five branches of NIFT were set up at Calcutta.
Gandhinagar, Hyderabad, Madras and Mumbai in the
year 1995,
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(c) There is a provision for admitting 30 students in the
Fashion Design course and 30 students in the Garment
Manutacturing Technology course in each Centre every year.

(d) With a view to upgrade the technological skills of
the workforce employed by the garment industry, the Apparel
Export Promotion Council (AEPC) has decided to set up
Apparal Training and Design Centres (ATDC) at various
places in the country-Mumbai, Delhi, Noida, Gurgaon,
Ludhiana, Jaipur, Jodhpur, Madras, Tirupur, Bangalore,
Calcutta and Hyderabad. These centres will train manpower
employed at the shopfloor level e.g. sewing machine
operators, pattern makers and cutters, production
supervisors and quality controllers, finishing/packing
supervisors, machine mechanics etc.

Fifth Pay Commission

5638. SHRI RAJENDRA AGNIHOTRI -
SHRI MOHAN RAWALE :
SHRI K.H. MUNIYAPPA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government employees staged a day-
long dharna and participated in a rally at the Central Pay
Commission's Office in New Delhi on the 16th August, 1996;

(b) if so, the details of their demands;
(c) the reaction of the Government thereto,

(d) whether the Fifth Pay Commussion is submitting its
report to the Government over a gap of ten years after
implementation of the Fourth Pay Commission report.

(e) whether during this period of ten years, three wage
Boards have been set up tfor the public sector employees:

{f) if so, the reasons for this disparity between public
sector and Central Government employees,

(g) whether most of the employees associations have
threatened with a country wide agtation if the Fifth Pay
Commission report is implemented from January 1. 1996
instead of January 1, 1994; and

(h) if so, the reaction of the Government in this regard?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) & (b). The Pay Commussion has
informed that a rally was organised by the Central
Government Employees National Confederation on 16th
August, 1996. The Commission has further informed that
the demands of the employees were (i) the third instalment
of Interim Relief may be treated at par with two earlier
instalments, (ii) the Report of the Commission be submitted
without further delay and its recommendations given effect
from 1.1.1994; and (iii) minimum wage be fixed at Rs. 3000/
per month.

(c) The Government will take a view on receipt of the
fecommendations of the Pay Commission.

BHADRA 22, 1918 (Saka)
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(d) Yes. Sir.

(e) The wages of the employees of Public Sector
Undertakings are generally revised every 5 years.

(f) The Fourth Pay Commission had observed that the
Central Government is a vast and complex organisation
and that the wages of the employees of Central Government
cannot be based on a simple comparison with the wages in

the Public Sector Undertakings. The pay structure of the

Central Government employees is. therefore, considered
and settled on merits.

(g) There is a demand to give effect to the
recommendations of the Commission from 1.1.94.

(h) A view on this aspect will be be taken after the
submission of the final Report by the Commussion.

Sub-Committee for UTI

5639. DR. C. SILVERA : Will the Minister of FINANCE
be pleased to state :

(a) whether U.T.l. has funds under different schemes:
(b) it so. the details thereof:

(c) whether the Government propose to form Sub-
Committees to look after the funds being managed by the
Unit Trust of India; and

(d) if so, the details thereot alongwith the reasons
therefor 7

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b) Yes. Sir. The unit capital
under the schemes of UTI for the years 1994-95-and 1995-
96 (provisional) are given in the Statement attached.

(c) and (d). UT! has planned an organisational
restructuring to be in conformity with the regulatory
requirements of SEBI.

STATEMENT
SCHEME OF UTI

(Year : July-June) (Rs. Crore)
“Schemes Outstanding Unit Capitalw
1994-95 1 9&?5—96'
1' " 2 3 L
J:S 1964"1 | 15281.73 12943 31
U.s 1971 2160.04 2550.06
C.R.T.S. 1981 733.67 77817
C.G.S. 1983 523.69 73.38
C.G.G.F. 1986 1572.13 1821.01
U.S. 1995 174.00 203.50
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1 2 3 1 2 3
P.E.F. 1995 175.10 179.93 IISFUS 95 0.00
G.L.U.S. Pool 53.73 3.97 1I.S.F.U.S. 95 176.76
M.L.S.G. ‘90 Pool 3678.16 3676.01 D.I.P. 95 98.51
G.M.L.S. Pool 2051.45 2051.45 M.LP. 95 344.23
G.M.L.S. B. ‘92 Pool 820.93 820.93 M.LP. 95 Il 382.60
M.1.S.B. ‘93/MIP 93 1329.13 1329.13 M.L.P. 96 364.54
D.LU.S. 1990 105.26 60.26 M.I.P. 96 II 297.94
D.LU.S. 1992 128.55 128.55 VECAUS | 64.62 64.62
D.LUP. ‘93 375.64 375.64 VECAUS I 9511 95.11
GCGLP. 223.51 223.51 India Fund 85.88 203.19
Omni Plan 1991 1.73 34.77 India Growth Fund 67.45 144.73
B.GV.M.LP. 240 2.51 Columbus India Fund 15.96 16.24
1.L.S.F.U.S. 93 1292.83 1265.98 Total 45437.86 43429 47
M.LP. 94 442.81 44281 *Provisional.
M.LP. 94 (Il) 619.61 619.61 [Translation]
M.LP. 94 (1) 736.83 736.83 Multinational Security Agency
MLP.9s 536.76 53676 5640. DR. M.P. JAISWAL : Will the Minister of
U.G.S. 2000 (Rights) 346.52 319.71 INDUSTRY be pleased tg state :
U.G.S. 5000 (Rights) 216.27 296.87 (a) whether a number of Public Sector Undertakings
M.E.P. 1991 165.83 144.75 have employed a multinational security agency;
M.E.P. 1992 1170.92 926.13 (b) if so, the details thereof, PSUs-wise;
M.E.P. 1993 392.78 360.06 (c) whether the employees of muitinational security
M.E.P. 1994 737.29 737.29 agency in PSUs is against the norms laid down for this
purpose; and
M.E.P. 1995 1159.71 11569.71
(d) if so, the action taken against such Public Sector
M.E.P. 1996 190.04 Undertakings ?
Mutual Fund Scheme 86 75843 758.43 THE MINISTER OF INDUSTRY (SHRI MURASOLI
Master Plus 1991 910.00 910.00 MARAN) : (a) to (d). The information is being collected and
Mastergrowth 93 408.60 408.60 will be laid on the Table of the House.
Grand Master 93 74.84 74.84 [English]
C.G.U.S. 1991 76.69 50.06 Production/Consumption of Salt
C.G.U.S. 1992 4278.06 2487.05 5641. SHRI GIRDHARI LAL BHARGAVA :
‘ PROF. RASA SINGH RAWAT :
.S. 18. .
H.US 9 18.95 SHRI N.J. RATHWA :
R.U.S. 529.02 529.02 .
Will the Minister of INDUSTRY be pleased to state :
S.C.U.P. 40.74 51.62
(a) the production and consumption of salt in the country
CCCF. 48.39 62.69 during the last three years, year-wise and State-wise:
R.U.P. I 105.49 195.89 . ) .
. (b) the quantity of salt exported during the said period;
G.U.P. 98.53 123.38 her the G hand
hethel e Government propose to hand over
RB.P. 25.14 69.81 (c) whether t nment prop

Samber salt area to Rajasthan Government;
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(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) The production and consumption of common
salt in the country during the last three years is as under :

BHADRA 22, 1918 (Saka)

(in thousand tonnes)

of the Hindustan Salts Ltd.

(c) No, Sir.

(d) Does not arise.
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(e) Transfer of Sambhar Salt Works to the Government
of Rajasthan is not considered to be in the overall interest

STATEMENT |

Year  Production Consumption Total State-wise Common Salt Production
Edible Indl.
1993 13727.8 5989.4 4819.9 10809.3 (In thousand tonnes)
S. No.  State Common Salt Production
1994 12344.2 5799.4 5020.5 10819.9 1993 1994 1995
1995 12544.0 4849.4 5691.9 10441.3 1. Rajasthan 1242.6 1096.7 1526.2
Statewise break up of production & consumption is furnished 2. Gujarat 93137  8681.4 88244
in the Statements | and Il 3. Maharasthra 252.2 185.8 224.3
(b) The quantity of salt exported during the last three 4. Karnataka 22.5 219 17.2
years is as under : 5. Goa — 2.2 1.7
(in thousand tonnes) 6. Tamil Nadu 2465.6 20109 17388
Year Quantity export 7. Andhra Pradesh 337.8 262.0 139.9
8. West Bengal 19.0 14.2 19.3
1993 605.4 9. Orissa 53.5 50.6 26.5
1994 472.6 10. Himachal Pradesh 3.1 21 19
1995 516.4 11. Daman & Diu 17.8 16.4 23.8
Total 13727.8 12344.2 12544.0
STATEMENT |l
(In Thousand Tonnes)
S.No. State 1993 1994 1995
' Edible Inds. Total Edible Inds. Total Edible Inds. Total
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 296.1 119.7 415.8 339.7 132.0 471.7 253.4 134.9 388.3
2. Arunachal Pradesh 2.8 — 28 35 — 3.5 4.1 — 4.1
3. Assam 173.5 20.6 1941 184.4 27.6 212.0 179.6 454 225.0
4. Bihar 629.0 67.7_ 696.7 580.0 57.1 637.1 709.9 58.0 767.9
5. Goa 37 - 37 3.7 — 3.7 1.8 — 1.8
6. Guijarat 909.3 2840.4  3749.7 14259 2847.2 42731 188.3 3224.7  3413.0
7. Haryana 6.7 419 48.6 5.8 74.6 80.4 39.0 60.1 99.1
8. Himachal Pradesh 47 3.0 7.7 21 21 42 9.0 1.9 10.9
9. Jammu & Kashmir  22.1 —_ 211 19.7 - 19.7 26.5 0.1 26.6
10.  Karnataka 279.7 84.1 363.8 164.0 127.6 291.6 161.2 82.4 243.6
11.  Kerala 201.4 95.2 296.6 161.3 87.6 248.9 137.4 108.7 246.1
12.  Madhya Pradesh  149.4 201.3 350.7 181.5 2103 391.8 2454 272.3 517.7
13.  Maharashtra 305.1 269.6 574.7 358.6 261.2 619.8 5383  306.7 845.0
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12 3 4 5 6 7 8 9 10 11
14, Manpur 106 — 10.6 12.3 — 12.3 15.3 — 153
15, Meghalaya 54 — 54 3.6 — 3.6 12.4 — 12.4
16.  Mizoram 55 — 55 5.0 - 5.0 34 — 34
17. Nagaland 8.8 — 8.8 11.0 — 11.0 10.1 —_ 101
18.  Ornssa 210.0 29.7 239.7 167.5 38.5 206.0 185.9 44.6 230.5
19. Punjab 32.0 161.6 193.6 29.4 214.7 2441 65.0 190.0 255.0
20. Rajasthan 18.3 268.2 286.5 42.0 280.7 322.7 114.0 248.8 362.8
21 Sikkim 3.2 — 3.2 3.3 — 33 6.9 — 6.9
22.  Tamil Nadu 1288.2 340.8 1629.0 676.1 384 .4 1060.5 533.3 418.6 951.9
23.  Tripura 8.6 — 8.6 13.2 —_ 13.2 11.6 — 11.6
24.  Uttar Pradesh 708.8 95.0 803.8 606.8 137.6 744 .4 653.3 191.4 844.7
25. W. Bengal 496.6 26.7 523.3 571.4 19.8 591.2 496.4 32.0 528.4
26. Delhi 1791 124.8 303.9 216.1 85.5 301.6 223.4 132.2 355.6
27. Andaman & Nicobar 0.2 — 0.2 0.2 —_ 0.2 0.6 — 0.6
28.  Diu & Daman 6.3 — 6.3 — — 0.0 — — 0.0
29.  Chandigarh 7.7 — 7.7 52 2.0 7.2 13.5 11.2 247
30. Defence 56 —_ 5.6 5.0 —_ 5.0 6.8 — 6.8
31.  Pondicherry 11.0 29.6 40.6 1.1 30.0 311 3.6 279 31.5
32.  Lakshdweep — — 0.0 — 0.0 . 0.0
Total 5989.4 4819.9 10809.3 5799.4 5020.5 10819.9 4849.4 5591.9 10441“;'

New Economic Policy

5642. SHRI VIJAY GOEL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether arrnival of multinational companies in the
industnal sector as a result of new economic policy of the
Government are the cause of concern for the small scale
industries in the country;

(b) whether the Government have received
memorandum from certain organisations and associations
in this regard; and

(c) if so, the steps being taken by the Government to
save the interest of small scale industries ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN) : (a) No, Sir.

(b) and (c). Occasional complaints from Industry
Associations and small scale units have been received
expressing their fear about the entrrﬁ/ of multi-national
companies into the areas reserved fron¥ small scale sector.
It is a policy of the Government that once an item is reserved
for manufacture in the small scale sector, no medium/large
scale undertakings including multinationals are allowed to
manufacture the item except under 75% export obligation.
In Foreign collaboration approval letters granted for setting

up joint venture companies, a standard condition in stipulated
that items reserved for small scale sector shall not be
manufactured. Besides, violation of the provision under the
Reservation Policy is punishable under Section 24 of
Industries (Development & Regulation) Act, 1951. In case
of any violation of the provision of Reservation, the
concerned administrative Ministry/Department including
DGFT have to initiate action against the violating firm.

[Translation]
Financial Assistance to Sick Units
5643. DR. G.R. SARODE : Will the Minister of
FINANCE be pleased to state :

(a) the details of sick industrial units for which
proposals to provide financial assistance are pending with
the Government for more than three years;

(b) the reasons for delay in granting financial assistance
to these units; and

(c) the time by which these proposals are likely to be
cleared finally ?

THE MINISTER OF FINANCE (SHRI P.

CHIDAMBARAM,) : (a) to (c). As per provisions of the Sick
Industrial Companies (Special Provisions) Act, 1985 (' A)
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sick industrial companies are required to be referred to the
Board for Industrial and Financial Reconstruction (BIFR) for
determination of remedial and other measures which need
to be taken in respect of such companies. BIFR has reported
that the cases of sick companies registered with it are dealt
with in accordance with the provisions of SICA.

The list of sick companies as well as their requirements
for financial assistance is not static as they undergo changes
on account of changes in the financial performance and the
modifications in the overall revival packages and sacrifices
demanded from the Government, financial institutions, labour
and other agencies. The proceedings before the BIFR, which
are quasi-judicial in nature also proceed in accordance with
such analysis and the appraisal of operating agencies. As
the Government have to examine all these aspects, it will
not be possible to fix time limits for clearance of these
proposals.

[English]
Bank Loans to Farmers in Tamil Nadu

5644. SHRI N.S.V. CHITTHAN : Will the Minister of

BHADRA 22, 1918 (Saka)
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FINANCE be pleased to state :

(a) the number of small and marginal farmers in Tamil
Nadu provided with bank loans for inst \lling/boring tubewells
by Cooperative Banks, Commercial Banks and Regional
Rural Banks in the State separately duing each of the last
three years and in the current year so far and the quantum
of money so granted;

(b) whether any irregularities in granting loans has been
noticed,

(c) if so. the corrective steps taken in regard thereto;
and

(d) the total value of loans which has since been repaid?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) The details of the loan assistance
provided by Cooperative Banks, Commercial Banks and
Regional Rural Banks (RRBs) in Tamil Nadu to small and
marginal farmers for installation of bore/tube wells, for the
last three years, as reported by National Bank for Agriculture:
and Rural Development, is given below :

(Rs. in lakhs)
Year Cooperative Banks Commercial Regional Total

Banks Rural
B L Banks

No. Amount No. Amount No. Amount No.  Amount

1993-94 48 27.7 12 7.5 — — 60 35.2

1994-95 114 48.2 71 38.3 — - 185 86.5

1995-96 89 31.0 101 37.3 —_ — 190 68.3

1996-97* 41 215 —

—_ — - 41 21.5

*As on 31.8.1996.

(b) NABARD has reported that no irregularities have
been reported in granting loans.

(c) Does not arise.

(d) The répayments are spread over a number of years
and only a part becomes due for repayment in any year.
The data reporting system does not generate the information
in the manner asked for. However, the overall recovery as
a percentage of demand for primary land development banks
in Tamil Nadu is as under :

Year ending % recovery (provisional)
June, 1993 60
June, 1994 71
June, 1995 82

Cotton Stock

5645. SHR! SYDAIAH KOTA : Will the Minister of
TEXTILES be pleased to state :

(a) the quantum ot cotton in stock after consumption in
the year 1995-96;

(b) the estimated domestic consumption for the yean
1996-97; and

(c) the likely production of cottor tor the year 1996-97
season ?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) In its meeting held on 26/8/96 the Cotton Advisory Board
(CAB) estimated a balance stock of 36.02 lakh bales of
170 Kg. each at the end of cotton year 1995-96 (Sept -
Aug.)

(b) and (c). No estimates have been made for the
country's cotton crop and domestic consumption for the
year 1996-97 as yet.

Seizure of Goods

5646. SHRI HARIN PATHAK : Will the Mmnister of”
FINANCE be pleased to state :
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(a) the details of gods seized at various Airports from
January, 1996 till date;

(b) whether the Government have sold these goods;
(c) if so, the details thereof; and
(d) the procedure adopted for disposal of seized goods?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (c). Goods such as gold, silver,
Indian & Foreign Currencies, electronic goods, computer
parts, cellular phones, precious stones etc., valued at Rs.
8816.42 lakhs were seized at various Airports in the country
during the period 1.1.96 to 31.8.96. During the same period
Rs. 3505.80 lakhs have been realised by sale of goods
seized/<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>